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-\ ;FORE THE NATIONAL GREEN

PRINCIPAL BENCH, NEW D

E.A. NO. 28/2024
IN

ORIGINAL APPLICATION NO. 128/2021

IN THE MATTER OF:

SAURABH TIWARI

. . . APPLICANT

VERSUS

UNION OF INDIA & ORS

ahl AJ,A,

/bi:?{# QanI!?
n')ul b REPLY BY THE

. . .RESPONDENT(s)

DISTRICT MAGISTRATE, VARANASI IN
COMPLIANCE OF ORDER DATED 09.04.2025 PASSED BY THE

HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIAPL BENCH, NEW

DELHI

I, le%nhA KWua, , aged about gl years, S/o Sh,i

(aah Ro.,R A„ JLa , District Magistrate of Varanasi, Uttar Pradesh, do

hereby solemnly state and affirm as under;

1. That I, the District Magistrate of Varanasi, Uttar Pradesh, am well

,

conversant with the facts and circumstances of the present case and am

petent to swear this affidavit

A
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the execution of Order dated 23.11.2021 passed in Original Application No.

128/2021 . The relevant paragraphs of the order are stated below:

...S. The report shows that there are serious issues adversely

affecting rivers Varuna and Assi calling for remedial action in the

form of desilting, remediation of waste water, development of

constructed wetland systems and bio-diversity parks, apart from

management of sewage, industrial pollution and solid waste which

requires concerted and continuing steps and monitoring,

6. Since the issues and remedial steps have been identifIed by the joint

Committee and exhaustive recommendations for remedial action

made, there is need for execution of the action plan at the ground level

in the light of above report. This requires coordination among the

concerned departments including the Local Bodies, District

Administration and State Government.

7. Accordingly, the Supervisory and Execution Committees suggested

in the report may take further action. In terms of suggestions of the

Committee, problem of chocking at the origin point of said rivers may
/

'/#/’– '\\X %, r,m,di,d by taking „„t,„,ti,n m,„ur„. Th, ex,„,ti,„, C,m„,itt„
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lvlclglstrcne, vaYcmasr ana the btrper\?rsory Lowrntrttee may meet on

quarterly basis under the Chairmanship of Commissioner, Varanasi

Division, as suggested. The District Magistrate as well as

Commissioner, Varanasi Division may have full time environmental

coordinators attached to them directly for this purpose either out of

the existing incumbents or by specially engaging a suitable person for

the task. It will be appropriate that minutes of the meeting of the

District Magistrate as well as Commissioner, Varanasi are placed on

their respective websites, which may enable public information and

participation. Having regard to the signifIcance of the issue and need

for prompt action for keeping the important rivers pollution free, the

timelines need to be shortened which aspect may be considered by the

Execution and the Supervisory Committees. We request the Oversight

Committee constituted by this Tribunal headed by Justice S. VS.

Rathore, former Judge of the Allahabad High Court to oversee the

steps taken in the matter, if necessary, by periodically interacting with

the Execution and Supervisory Committees.

/FF'i-?a'===;::===;J' '=“:::'':'==„;:'
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9. The action plan may be placed on the website of CPCB and also

circulated by CPCB to the River Rejuvenation Committees of all the

States/UTs through respective State PCBs/PCCs, for appropriate

consideration of their respective action plans to the extent found

necessary?.

10. The issue of funding of the projects proposed may be worked by

the NMC:G and the Chief Secretary, UP and wherever Namami Gange

funds are found inadequate, it will be the responsibility of the State of

UP to provide the same ... ”

3. That as per the Original Application, the remedial actions for the Restoration

and Rejuvenation ofVaruna River and Assi River to be taken are as follows:

Desilting

ii. Remediation of waste water

iii. Development of constructed wetland systems and bio-diversity parks,

iv. Management of sewage, industrial pollution and solid waste

\ \

giarB • IIi;Pi+ rr/ T rI

'+th : 'n+ _ +r

l•

4.

378



4. That the River Varuna originates from Prayagraj and has a total stretch

of 200 km, out of which 54 kms of stretch is in District Varanasi, and

River Assi, originating from Newada in Varanasi district, has a stretch

of 8 km in District Varanasi.

5. That the Hon’ble Tribunal vide order dated 09.04.2025 issued directions as

follows :

...1. A Letter has been circulated by Counsel for the State of UP

seeking further two weeks ’ time for fIling the reply affidavit in view of

the fact that the Irrigation Department has already prepared DPR and

it has been sent for approval to the Director, SMCG. Prayer is

allowed ... ”

6. That as per the directions passed by this Hon’ble Tribunal in the Original

Application, the Deponent holds review meetings of the execution

,(:}jiqtTee every month' The latest meeting was conducted by the Deponent

f) ( ;r oNgb + 2 0 2 5 n r][ h e ][V1[ 1C) ][V1[ o f t h e a fo re said meeting and other meetings has
linfu ~_ \ -A !?

:E \ <&${WIT ji"'''“d '" "' '“':’' d:“"'' "*;"' 'f %""”' by '“
q:\\11 -o :~:'”B6,/,„i;t, ,„,bI, p„blic information and participation. as per the'b \K – + +\-- / I

-ik::-:Eis-of this Hon’ble Tribunal
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A copy of the MOM dated 15.07.2025 is annexed herewith and marked as

ANNEXURE-1 .

A copy of the uploading receipt of the MOM is annexed herewith and

marked as ANNEXURE-2.

7. That the review meetings of the execution committee, Varanasi were held on

11.01.2022, 20.02.2022, 28.03.2022, 27.05.2022, 28.06.2022, 26.07.2022,

23.08.2022, 29.09.2022, 01.11.2022, 15.12.2022, 26.12.2022, 09.02.2023,

29.03.2023, 14.05.2023, 30.06.2023, 01.07.2023, 12.072023, 28.08.2023,

28.10.2023, 23.12.2023, 29.01.2024, 23.12.2023, 29.02.2024, 02.08.2024,

18.09.2024, 23.10.2024, 19.11.2024, 30.12.2024, 25.01.2025, 27.02.2025,

27.03.2025, 22.04.2025, 15.05.2025 17.06.2025, and the latest meeting held

by the Deponent being on 15.07,2025 .

8. That the progress updates on the basis of review and reports received from

concerned departments are as follows:

VARUbORATION AND rATioN OF THE

=}{#
+ • :
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A. DESILTATION, DEVELOPMENT OF CONSTRUCTED

WETLAND SYSTEMS AND BIO-DIVERSITY PARKS,

REMEDIATION OF WASTE WATER

1. That as per letter dated 29.07.2025 a DPR of Rs. 137.90 crore has

been prepared for desiltation, construction of Constructed Wetland

Systems & Development of Floodplain Biodiversity Park by

CEMDE and the Executive Engineer, Irrigation department,

Bandhi Division, Varanasi. The said DPR was sent to Project

Director, State Mission for Clean Ganga (SMCG), Lucknow vide

letter dated 13.01.2025 for approval and necessary further action.

A copy of letter dated 29.07.2025 is annexed herewith and marked

as ANNEXURE-3.

11. That thereafter. SMCG forwarded the aforementioned DPR to

NMCG vide letter dated 23.09.2024. The DPR was examined by

NMCG and thereafter instructions were issued by NMCG to

TIIT’\=:
:::::. I ! I.:: Sjg#/,+"“' '”''"“:'";p''“:''''''';''"'“=

'! -. ._ :.=d/
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... The proposal was examined in the National Mission for Clean

Ganga (NMC:G) and it was found that a substantial portion of the

works, about Rs. 103.9 crores out of total estimated cost of Rs.

137.9 crores, is related to desilting of the river that is not within

the allocated works to the National Mission for Clean Ganga. In

this connection, it would be worth mentioning that pollution

abatement infrastructure for both the referred rivers have already

been sanctioned and are under implementation, as well as,

remaining interventions that are part of'Varuna Action Plan' witt

be taken up as and when submitted by the SMC:G ...

A copy of letter dated 02.05.2025 by NMCG is annexed herewith

and marked as ANNEXURE-4.

iv. That subsequent to receiving the instructions from NMCG, SMCG

issued the following instructions to the Irrigation Department:

“ ...Therefore> in view of the above I have been directed to convey
+

that the referred DPR requires a revisit and a revised DPR that

n=__'_'.Ndoes not include desilting work needs submission for further

:\i$i:';:’F # a WI d++? /i.
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V. That in compliance of instructions issued by NMCG, The Chie

Engin„r (S,n,), I„ig,ti,„ ,„d w,t„ R,so„„e, D,p„tme„tI

Varanasi has prepared revised DPR of Rs. 34.26 crore (excluding

de-silting work) for construction of Constructed Wetland Systems

& Development of Floodplain Biodiversity Park. The revised DPR

has been sent to State Mission for Clean Ganga (SMCG) vide letter

dated 11.07.2025. The approval of the DPR is awaited.

A copy of letter dated 11.07.2025 is annexed herewith and marked

as ANNEXURE-5.

B. PLANTATION

i. That the Divisional Forest Officer, Varanasi has informed vide

letter dated 26.07.2025 that 18550 numbers of saplings have been

planted on the embankments of River Varuna on about 8.5 hectares

area in the Village-Pisaur, Gosaipur, Sattanpur, Akoda, Sarava,

Baldev Degree College & Rasoolpur, Varanasi.

The copy of the letter dated 26.07.2025 is annexed herewith and

marked as ANNEXURE-6.

The photographs of the saplings planted are annexed herewith and

marked as ANNEXUM-7.

-;
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11. That the species of the aforesaid 18,550 planted trees are as

follows :

a. WtT

b. $1it

C.

d.

e.

f.

HrH

qaa

teeN

&hqwrRqr

g. 71qftqm

A copy of list of plant species planted as informed by DFC),

Varanasi to UPPCB is annexed herewith and marked as

ANNEXURE-8.

-.,_C. DISCHARGE OF SEWAGE IN RIVER VARUNA

That the total of 15 notified drains are falling into river Varuna

with the total discharge being 96.8 MLD.

That out of these 15 notified drains, 6 drains are tapped, 7 drains

are partially tapped and 2 drains are untapped.
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iii. That the 6 tapped drains and 6 partially tapped drains are

connected to 140 MLD STP situated at Deenapur. 1 partially

tapped drain is connected to 120 MLD STP situated at Goithaha.

IV. That with regards to the untapped drain having discharge of 37

MLD, for the tapping of the drain, DPR of I&D and construction

of STP of 60 MLD capacity has been approved by NMCG on

06.03.2025.

A copy of letter dated 06.03.2025 is annexed herewith and marked

as ANNEXURE:-9.

D. DISCHARGE OF SEWAGE IN RIVERASSI

That the total discharge in River Assi is approximately 78 MLD.

out of which 50 MLD is being treated at 50 MLD STP situated at

1.

Ramna, Varanasi.

That for treatment of remaining 28 MLD, NMCG has approved

project for onsite treatment through Advance Oxidation Process

(AOP) which is functional since May. 2024 at the confluence of

Ganga and Assi in Nagwa.
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iii. That as a permanent solution of rest 28 MLD, UP JaI Nigam

(Rural) is constructing of 55 MLD STP at Bhagwanpur, Varanasi

which is in progress and approximate 65% work has been

completed and the expected date of completion is December, 2025.

E. DEMARCATION OF THE FPZ OF RIVER VARUNA AND ASSI

That Executive Engineer, Irrigation Department, Bandhi Division,

Varanasi has informed vide letter dated 25.07.2025 that for the

work of flood plain zone delineation of Varuna and Assi river,

Memorandum of Agreement (MOA) dated 07.12.2024 has been

signed between National Institute of Hydrology (NIH), Roorkee

and the Irrigation Department, Bandhi Division, Varanasi.

A copy of letter dated 25.07.2025 is annexed herewith and marked

as ANNEXURE-10.

A copy of MOA dated 07.12.2024 is annexed herewith and marked

as ANNEXURE-11.

]
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That for delineation of flood plain zone of River Varuna and Assi,

the Irrigation Department has provided NIH with all the requisite

data required by them, however, high resolution DEM 0.5 meter
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accuracy data with 1.0 meter contour interval for the time period of

100 years is yet to be provided subsequent to receiving the same

from SOI.

111. For the providing of the DEM data, SOI has estimated the cost of

Rs. 81,34,500/-. The said estimated cost has been duly transferred

online by Irrigation Department vide UTR no.

RB1206250 1542904.

A copy of the payment receipt is annexed herewith and marked as

ANNEXURE-12.

iv. That through the above-mentioned letter (Annexure- 10) dated

25.07.20259 issued with reference to the previously sent letters

dated 14.02.2025 and 26.03.2025 to SOI, the Irrigation department

has again requested the SOI to provide the required DEM data so

..,_.:ljFe};+\ that the delineation of the FPZ of the rivers Varuna and Assi may
A -\ &\_\\

;’):\. = Ih'\, „ni,d .„t i„ ,,mpli,„„ of th, directions issued by this
I d
; ’: i Hon’ble Tribunal.

X-
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V. That in reply of the aforementioned letter dated 25.07.20259 soi

vide letter dated 31.07.2025 has provided the timeline to the

Irrigation Department for providing the DEM data.

A copy of the letter dated 31.07.2025 by SOI is annexed herewith

and marked as ANNEXURE-13.

vi. That subsequent to receiving of the DEM data, NIH, Roorkee

will complete the exercise of delineation within 6 months as per

the MOA dated 07.12.2024 and provide the final report of the

same to the Irrigation Department.

F. ENCROACHMENT ON THE FPZ

That it is most humbly submitted before the Hon’ble Tribunal that

the Irrigation Department. Bandhi Division. Varanasi is in the

process of demarcation of the flood plain area of the River Varuna

and River Assi. Subsequent to the demarcation of the FPZ, further

will be taken by the concerned

'ernoval of encroachments #om

1.

f

necessary and appropriate actions

es expeditiously for the

'Z of rivers Varuna and Ass
’b :! i,:673/i

KIlo '
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G. TREATMENT OF SEWAGE BEFORE DISCHARGING IN RIVER

VARUNA AND ASSI

i. That with regards to the treatment of {he sewage being discharged

in rivers Varuna and Assi, it is submitted that \'ide order dated

04.11.2024 passed by this Hon’bIc Tribunal in ad. No. 367/2022

“Rujendra Prasad Gupta vs State of U.R & Ors.”, the Hon’ble

Tribunal has directed the Secretary, Environment, Forest and

Climate Change DepartmeNT State of Uttar Pradesh to prepare

State Action Plan with components of {i) assessment of entire

sewage and industrial effluent generated in Varanasi and now in all

drains originating or flowing through Varanasi carrYing dischatge

to river Ganga or its Tributaries in Varanasi, (ii) tapping of all

drains and treatment of entire sewage and industrial effluent

generated in Varanas j and (iii) abatement and control of pollution

by discharge of any other pollutant in river ganga with (i) details of

forauthority/agenc:(ii) budgetary allocation,

be taken for abatement andexecution and (i nterim measur.

/& a'

f;;#'r
i%,\

\
fIA

control of water pollution, with due approval from Chlef

Secretary/Additional Chief SecretarY9 Environment.

t
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A copy of order dated 04.11.2024 is annexed herewith and marked

as ANNEXURE:-14.

11. That the aforementioned order in O.A. 367/2022 also includes

the concerned rivers Varuna and Assi, tributaries of River

Ganga.

iii. That the State Action Plan for the treatment of sewage before

discharging in Rivers, including river Varuna and Assi, is being

prepared by the Secretary, Environment, Forest and Climate

Change. That vide letter dated 07.08.2025 information regarding a

high level meeting being conducted on 08.08.2025 under the

chairmanship of the (,''hief Secretary, State of UP has been

provided. The meeting was held to prepare and finalise the said

{{OF>
NState Action Plan.

:§§IJ!L
R\\

+ \opy of letter dated 07.08.2025 is annexed herewith and marked

'::::fly(:==1===::
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iv. That the finalized State Action Plan for treatment of sewage

before discharging in Rivers, including river Varuna and Assi,
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will be filed subsequent to the approval from the Chief

Secretary, State of UP in O.H. 367/2022. The matter is listed for

hearing on 29.08.2025 before this Hon’ble Tribunal.

9. That the directions in the minutes of meeting issued by the Deponent have

been sent to all the members of the execution committee to ensure execution

of the same, and the MOM have also been uploaded to the official district

websites ofVaranasi to ensure that all relevant stakeholders can easily access

the information from the public domain, as per the directions of this Hon’ble

Tribunal.

10. That the water quality of River Varuna and River Assi is monitored bY U.P.

Pollution Control Board, Varanasi under the National Water Quality

Monitoring Program on monthly basis.

A copy of the analysis report is annexed herewith and marked as

d:kf; #Fsn!!!:ni$1111( 1L1 ]iIIIE = 1 6 +

n:+'!,;.=:::::.:',::„'„T===:T„„„:=:.:=:=:
+Hi:Fanv r

==;;;’'- '- issued by this Hon’ble Tribunal.
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6

12.Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.

13. 1 state that everything stated above has been stated by me in my official

capacity on and derived from the official records and I state that nothing

material has been concealed therefrom.

DEPONENT

VERIFICATION

v„in,d at M$#M@&z on this b day of 45 , 2625,.

that the contents of the above affidavit from paragraphs 1 to 13 are believed

/,#bfvP S: and co"ect to the best of “v knowledge and belief' No pan of it
/>'.;'/ ..£@&#;'dIl'thing material has been concealed therefrom

!# !a':::I;' \': ".d
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&* }„W //&.

L
1

DEPONENT

'la q./Reg ., A A::-.---
Bala/Document .Aa==„
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BH{T+uqwThivr ag
UTrAR PRADESH POLLUTION CONTROL BOARD2 VARANASI

+d do/„',„ 4.4-3\ On Nu.\ za 1 b)ZI I ZaK_Z< ftqfa/D,t,34:lo-} IIz>23-
tvr+
1.

2.

3.

vvmr q6t©l

nwr©BFrHy®©wf,qRPTTBI
VR wgN RTl@I,

VRMrq,Hwr©l
alien=lie! v®q@wTFn RvTq

nra do–181 &t–7, vhftfl nR rattIl<, gjade). Vm Mr–226002
4. gTFRq qTr©6r+.

qTWTHtqqyvrt qTvwlqRl

v©YrraaNdal
fMITffhTm (qdtgws),qTwrdl

6.

7.

8.

qf+dtqqTVdq©,

30 VO @@ fhm (Whl). TNa yqwr WfmT SaT{ WTqrqgv, VTWn$ 1

aMvra NN8at

fMI W3–WiT ue go aa f+Tq (nTM), dtowolIO qwoaoqto IIftW. VTqnT{ d6r. qHwn$ 1

vv Tna$RiaT(VlfqWT Mw)
dtoqaos©o, nw# 1

Rw: lbn q€t#tv€r96qfbrl wa vwn qdtq3rf+qdtdtq6rdt qdvrvr6wig no aW $ft,r31Mwr
q{ ftHt gwr nfla new fBqf# 23.11.2021 qf f+qf% 04.Of.2022 + asIIns +- fbrfqi r5,07,2025 qB
sqn fWan nf#fB dt Mbm iaa dt +Idl,d dWI 8 vqu jl

qdqq

wm WIM fBvl© wo qqhl 8fh afhPwl. q{ ftdt Tm dtORO do 128/2021 +tw fhqHt vs qf+w 3b6
Tf&gIIT qd an $ qift6 aTtli f+3f© 23.11.2021 qd 3itoqo go 368/202r (in re: News item by Aaj Tak on 28.11.2021
titled “Varanasi: Houses sinking on the bank of River Ganga and reason behind Ganga water turning black
coloured.”) + qTft6 mtr feqjn 04.Of.2022, aT fb On qa dt m6Tqn qfhit wa qwn qa q afB qa $1 38168 qd
+Idl+,y h v5Pit wit nd zibxn + nqw + +, nr +d yu @t+ ©r ae all xro afB©WT atl qTfte sm aTtyjt th

31jtITUS + fWIns nf#fB (Execution Committee) dt vyjteT t3zF 1lgl B6rg 3rfBnTt 1181VI qHWH$ dt 3jEquHT + ftqf©
15.07.2025 xB vqq dl 836 VI aTzfqm q5 + vm +wq6t ana sw a3rtq + wr ifqu fb nr=tIm I fH -d fR##
8 alqTaq+qaantqTB dtarwr$H©Tqf6Tq qffamfB©rft wtqqvnw6nF+fB6fba aT+ dr W nil

fWq6:–©Tdqm dt vfR i

lodo qd f+qf@–WIVtnt i
inRrR:–MT$ifirti qi Wmd qd anlq6 %TzhT€t eq #fBa l_

aTgW qdWI qriPTvt WW qHMHt td VW BmT'f iMy@ arq&v (tMwd), VT# ww TFri f+vm (qqovqodtolilo), mw VR +w arTS vv +VIVa +faw.
gftsqr-ta, q{ fBTa q8 vw sqa-fI
BT6rTMqvt @q.vnwnitt&vrqvqg%Tgl
Ilgr fBqqw aRd>Ie qd@1. qTWTdt a vrq! q.mg I

;XVI nfU qdqq, ao go Wwf+dWI iT;g, azgnu dr wa WWI
do Ro80 fB€ne$, RaII dl, gtovq–3%q,qq–IT MRI YqWr PMw Vlg, fM I

aqt fherTfb©i+ (mv), awiHt I

l@r w#gwr anna Qm-6). ao yo gTn fhiVT gIg. mgm I

jul fBM afBchIa @IT+), ue go Wwi hlinT gTg. awa I
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8/7/2&H ,53 AM
UP Pollution Control Board i f&aT 4RTaFdt , MR dq tRIER I India

TITrura

©{3hafH

@ t &&m 2018

XMiX UP Pollution Control Board

UP Pollution Control Board
Minutes Of Meeting NGT Order in OA No 128 of 2021 (Saurabh Tiwari VS Union of India

Sr. Execution
No. Committee

Supervisory
Committee

MOM Varanasi 24.
07-2025

2

3

4

MOM Varanasi 17-
06-2025

MOM Varanasi 15-

05-2025

MOM Varanasi 22-
04-2025

MOM

®pervisory
Committee
23-12-2024

5

6

7

8

9

MOM Varanasi
27.03.2025

MOM Varanasi
27.02.2025

MOM Varanasi
25.01 .2025

MOM Varanasi
30.12.2024

MOM Varanasi
19.11.2024

10 MOM Varanasi
23.10.2024

11 MOM Varanasi
23.10.2024

MOM

&pervisory
Committee
02.08.2024

https://varanasi. nic.in/hi/up-pollution-control-board/ 1 /3
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8f7/25,111 :53 AM
UP Pollution Control Board I fun eRTUTdt . aIR HRT TR+R 1 lndia

12 MOM Varanasi
18.09.2024

13 MOM Varanasi
02.08.2024

14 MOM Varpnasi
29.02.2024

15 MOM Varanasi
23.12.2023

16 MOM Varanasi
29.01 .2024

17 MOM Varanasi
23.12.2023

18 MOM date
28.10.2023

19 MOM dpte
28.08.2023

20 MOM date
12.07.2023

21 MOM date
01.07.2023

22 MoM date
30.06.2023

23 MoM date
14.05.2023

24 MoM date
29.03.2023

25 MoM date
09.02.2023

26 MoM date

26.12.2022

27 MoM date
15.12.2022

28 MoM Nov 2022

MoM

Supervisory
Committee
29.11.2023

MoM

Supervisory
Committee
29.11.2023

MOM

&pewisory
Committee
26.04.2023

MoM

®pewisory
Committee
15.03.2023

MOM

02.08.2022

&perwisery
commettee

MOM

28.04.2022

Wperwlsery
committee

MoM
15.05.2023

asc

https://varanasi.nic.in/hi/up-pollution-control-board/ 2/3
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B

8r7/25, -11 :53 AM
e

29 MoM Sep 2022

30 MoM Aug 2022

31 MoM July 2022

32 MoM Nune 2022

33 MoM May 2022

34 MoM March 2022

35 MoM Feb 2022

36 MoM Feb 2022

UP Pollution Control Board I fGTaT aRMg , MR gin TR©R I India

< b

https://varanasi.nic.in/hi/up-pollution-control-board/ 3/3

421



"'\,..
Hb

©rqtRq abVIRt aMKTT
Wa gWR cnvTVT#

2

WM5q qRMtRl

no noW) En! qIRe aTT bto 23.11.2021 + ft TT{ d>ldaaql + wm 3@ MinT +i
Hqf+laaqaqqq!©BhF8 qB Win Wnq qM 3qmzt©q+t&qfttqT tIt TH i1 vm th nq it

TTa„ any. i„q ww TaO + Rel?i aWa eq, gMt/qu man #, qqq+Iq! ya dft eq
WFM) q Ree wm{ aTaRi ©WqT aT IOT {I gw wg id TV@@ hh #M
d SO 137.W wIg aT gtoqoawo bIn cW 3@ aPid.d1 (th), MyT{ qd ad M''q:
TIT_ B TO 1.2597/tht/92dt–16®,/ qft€T\xn/ftqf© 20.11.2023 (+id'qdpr) ;yr
\!@W WMa (tfh©a), q@ @@ hiT R?n (qqoqqoqtoi#o), q{ Reb M Vet 'rio
212/Ftq/92a–163qt/TftMr (Tr)/eIF© 15.01.2025 (+id Jd+–2) gRT qRaaTr Hua. If$a
TO +TT pym (woqqoH( uc)go aIIgn 61 gST=iCq Bt rjgId LId is ,IFe mrP ii ?raw
afBqdW dO 2458/fm 07.10.2016 am #mUg, qa flaTS at TfvT ItVemIM,m & Red Mnd
dan_Hfe USda pF fhmWfbqTRnn $1aPfqT8iqifh fb©Tvvl%rlamq+3nqGm
qTWnt 'Wet qHm# 8 %tO 177/NGT OA No. r28/2021 /2025–26/ftqfa 27.05.2025 (+i,I*dd>–3)

$, gwr qqoqqoHtodto + q9 ft+@ 02.05.2025 iii Bible 3njqev. qpqoqwoqqoqtodo, Ma di
ifqafhn rw },fN++wq©t $wwsdwa©awqrvqr,6m8-BTW I$+8qn B8 vB
ao=toawc) + WIg qt dyfIfem gto=itwmo (Mw+ fB–fhfBT al aId +IRq@,I q a) ifie fbi ari $
f#{WaTt fbt Vet Vmfttq8f+{W8nq+aTqcm wga,qnPn+wga,dnwHt BTU qx)

qqo\ftoao. q{ Mt 8 are?1 ftgta 23.11.2021 Vet qqol,novitotito 8 in fish 02.05.2025

®4) dar aT+tf+{?tt8{fbTaqwn qd afb qdt$©TdtBtarTr6a isd?ttfQtT
m&ian/ao:ftwHO qu#EI &rn at qpqtoqwoqqoqtaAo, nam td if§a fM aT+ ii FeMa
fMrI qa. fbI+ f# no qqo\jtoao. d fM Era qTfte aTivr vr a3qTaq qf+ftTIa ©w4r ar lid wi

fbHtlftgfRqa fbIB @r rna q WageIBmfkt=Ttf+{v8alqTaq $ 1d ibm f§a Td
gtoqtoano $ Mm vv tf?ifBe gto=fto©HO so 34.26 mIg W ft–f+lfMi 61 aId W@ifiTa q a)
vr MIF fhn vw iI Nwqn5) vm gto=ftoaHO qt Bw fi?TvR fhIm 'wfqwt qq vd auqTq

qftqdq ngFl" 8 InT MTHft6 }. fR+ 3al 3TfiRmT Mq), fMd vi aa +vms fbmNoqO,
qPnld $ qqt6 6685/vjq/92dt–16s%/qfWqT/fIM 11.07.2025 Nmq@6) 8 atr qf+fmn
fRtv@ aw mw Thrr fhm (qpqtowoqqodh$o), a©qa d vqrjcq gt fhn@q &g mw www
$ n,mn 31©WqT do 2458/fbTf© 07.10.2016 aa +mR qa flaw at -Rn +wr +yr8q +
Ree mfiwFi--8 ante gain FF fRwilmv fhw=rIm dt ©lfql8 ig ifq6 fbu 'i=n el
aoQwrno + BerM vwnqdt q mdl qdttBqtqtfbw+wq©Mm mf.qwnq3rnit qa tb
HBTqa sfM/ W qq c.w.s (Constructed Wetland System) aT f+Th wf qd Rt aq qT#RTWM
qTq' ReakiM& aT+ar©rd"tMWL qqqdaaqqqftqdqfhwr- RTU fim arm mafia el

!

i

{

N/E/D Man/Nar/l

ANNEXURE-3ANNEXURE-3422



e)

gwr qa pi unit qa 8 'qaa =aq iag“ ©r fqufwr Mn arm el qEa afiRFtn qd
fhWTTEq©. f+mr{ Bt aa +Wlvq fhWT, g090, naga 8 andm Fm dwi 773/

afqu–3/fIqjn 07.11.2024 Era fM 'Td Mm $ a3waq q 'qwn qd aut
fitdT{ gti GeT fitiTEm RRTFT, 3090 gRT National institute

of Agreement (MOA) dt ©PkrHt fjqto 07.12.2024

WHo–7) at ITf aV fRa WIT t, fBrwti nq + National institute of Hydrology, Roorkee gTn 'aWR
qd aqa qa 8 wa eq lag $ fiui luI" qqdf\ 31141q+> d>lzidlgl dt aT vat I National institute
of Hydrology, Roorkee gRT 'Bwn qd aInt qa a Tag 'aq dq 8 fqufWT" WBa SWath
@dqet dt ar vail and gTn am aPt +qPniffa© aa tA vba dtv{ gtI
1- Historical Observed Discharge and water level data.
2- River Cross-section

30310(modo) / aM–1 /
8w€=aqqtq8fqqfwr" a Old is

of Hvdroloav. Roorkee $ nTU Memorandum

3- High resolution DEM
4- CartoSat DEM

5- Structures (bridge, barrage, embankment etc)
6- Previous Flood inundation extend from satellite data

wm Mfa Historical Observed Discharge and water level data ga aRK@ ? qaa
593/d090vro/aar alo/qqo\aoao/eM 04.04.2825 gm nW aa Rw dwn (won?’
wa, (g,Iqlaud) 4#'M ayr few Trare I River Cross-section + Wgn anT yi ©mteT=1 =b

qh 527/dogoqTO/BFa 31]o/qqodroao/RTf© 28.03.2025 gM vW -rd pgn_ f@rR
fqWdO\,40), RSa, (ad<lu,a q+ WdM an fM VIne I High re.solution DEM + RW al:

e,T;,e„':;9yo#'Z'G;Wry%$2rla T*’h&
nR, at aqa)–226010 + aM Mw TIU t’I M gNr Taker arer VIeW Rpg.q nO f T$og'oo IT

iiI:Br R1XT== qIT:FfT:ili O\T: : A;ii?I:aTP+ ;
=% %9 tHy=iF::n'F2F::%98 =T£ =Fi
,BLvd Aqa d VerB IM #T8RqfWT-©T ard ?haTH arv81
+n-B–wfmrW I

Wwfd%vHF
Pa gwg. TrYMa

;’g);b; '% tRe }; !:
;"&; ;R;;iT: -air )'hqT{ id ad @TW @in 30go. awa I

2. aawr MInI, fMn{ aId waR vwntl
3. x@ Barn 31felaM, qTWIdI _

na"&hq*h; ,W R=tw Pg, -w"HI -t --8 Ht'
/ 2025–26/radio 24.07.2025 8 nq qI

443/3boRO +o 128/2021 /

N/£/D Man/NCT£2
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%

qP

Pr-23012/8/202+Tech !

XTra vtvK,aanfhtTr8q
Vndmn, 7ft fMI qd iRq +twrfnmT

nqqn®-hr! fHm
+++++

Vqq dtI,hal WInk \!na %mB
{b„ +z, He?a

ext+t: b2 ,05 ,2025

To,
? reject Director,
Uttar Pradesh State Mission for Clean Ganga (UPSTaC(;),
Lucknow, Uttar Pradesh

Sub: DPR .submitted by UPSMCG fdr rejuvenation of river Assi & Varwtat -tributaries
bt River'Ganga, through NaturbBased Solutions. reg
Reference IAter no. 9£H/Q32/SNICG/03 dated 23/09/2024
Sir,

Please refer to above mentioned subject matter and reference, a lxoposal to rejuvenate

Assi and VartIna River.through Nature based Solution eNbs) was submitted by the SMCG- The

pnpo%\ \v& examined in the National Missio; For Clean Ganga (NMCG) and it \vas found

!bat a substantial portion of the \yorks, About Rs. 103.9 crores out .of total estimated cost oFRs.

1-37.9 crores, is related to desildng of the river that is not within the allocated \yorks io ihe

National -Mission for Clean Ganga. In this connection, it would be s,aah rrientioning that

pollution abatement in&astructun for both the referred rivers have already been sanctioned and

are under irnpleatentation, as well as, remaining interventions that are pdR of •Vafuna Action
g

Plan’ \yjII be taken up as and when submiaed by the SMCG.

Tberefore9 in view of lhc above I have been directed to convey that the referred DPR

raluires a revisit and a revised DPR that 'does not iuctud$ desilting \york needs submission for

further consideration pulposes. pleasc'

FIDel: Aa

Yours sIncerely,
{ \.\

t’' . J’' CI\\'

Nitiot tat Mission for Clean (;pnp (NMC(b

\q

Pr6jcct OtRcer.
Small River ReJuvenation

C?PeY teIpS to DGINMCG ,,4 PS to £r3(PJ

ANNEXURE-4
ANNEXURE-4
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GO9O, qIRIU0 

qotoqworovftouto). 

SuRGIUi, i-226010 | 
/T/92d-168</yfrutu (aIO)/U, 

3-y 
Bhawan, New 

Centre for Environment Management of Degraded Ecosystem, Techonology 

Mehrauli Road, New Delhi IRI GYGJ I 4 sToýto3ro gyUT à 

Hr-3TYCOT YA 657/32/SMCG-UP/tI# 08.05.2025 | 

ATÈT fE0H 23.11.2021 yd feis 04.01.2022 4q1 
23012/8/ 2024-Tech-1 feis 02.05.2025, GÌ 3I4o AgG 

tkui/d yR Cw.s (Constructed Wetland System) oT HU r yd HGG usat yró fdhfT 

N/E/D Man/NGT2 

y0qHOVTO vfto, feot 4I HO Pr 
HEH y À G ̀otoTRO ITI 

2. 34TYG HBEY, arurt HUGT, qIRIUrT JT Ya 177/NGT OA No. 128/2021/2025-26/ faHi 27.05.2025 hH | 

03.07.2025 hH | 

(yHO �O fi) 

ANNEXURE-5ANNEXURE-5
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J

qRMgtaR qm,
CaR 'IRq TRiM.-36 miB Rgn MTvia h=T-1, Wen, eRM#-221007)

WN/W-0524 2585574 . . {a,r df(„„„@yd,b..i„
}, /'

it;

a UP ! • e

-i

wt%* gg /29-1,
+qr+,

M1 318166, FR MT qWT®dPT d#qRFRa1

'-Rw : HID aW BRa afb%Pr @ era #' nUaN EA tU,. 28/;024 i„ OA NO. 128/2021 } qR,r 311+r & & #
aRRa awra + Ht71 Ira tjdal +Ref ql+ + inT,A + 1
aFM ; snl& niv $@IT 443/OA NO.r28/202r/2025-26 fM 24/07/2025 + M + 1

aHla Blm t dR HiRE WWIa :+ VWT 8# # f+at &.5 @qI 8vFFr # %lrt TV 18000 InTOwt %
WI +qfRa%T$fqaaarI8 + ,

n+Wma

::' !' ' - ' I'W+-'„-&*$;k(q-.F-$
mgIta

2 ! : . jasl®.V8Hm gwim& +Mnk (gsqr Id)
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Plantation by DFO bank of River Varuna
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No. pr-120:12/20/2022- TECHI NMCG

wr?a 8wn, aK qTfb dvm
aB +itItqd, na fh$18 vd ,t,n +rmi faW!,r

a$1 wa Tt,fr R?Ta

vera m. din tna& d?Tm +fbln
#Tr +c, a$ eF8

Q,dio, 06 March 2025

eRr #,
The Project Director (UP-SMCG),
State Mission for Clean Ganga – Uttar Pradesh
6, Rana Pratap Marg, Uttar Pradesh JaI Nigam Head Quarter
Hazratganj, Lucknow – 226001

Sub: Administrative Approval and Expenditure Sanction for “Interception &
Diversion and 60 MLD Sewage Treatment Plant (STP) works for Durga Drain,
Varanast, Uttar Pradesh” under Nanlami Gange Mission - II, at an esUrnate€! cost of
Rs. 274.31 Crore (Rupees Two Hundred Seventy.Four Crore and Thirty-One Lakh
only) including :15 years Operation & Maintenance (O&M) under Hybrid Annuity
based PPP mode.

qdqg
i am directed to convey the grant of Administrative Approval and Expenditure

Sanction for the project on “Interception & Diversion and 60 MLa Sewage Treatment
Plant (STP) works for Durga Drain, Varanasi, Uttar Pradesh” under the National Ganga
Plan (NGP) – Non-EAP budget head of Namami Gange Mission - II, with 100% central
sector support at an estimated cost of Rs. 274.3:1 Crore (Rupees Two Hundred Seventy-
Four Crore and Thirty-One Lakh only) inclusive of cost of O&M for 15-years and GST,
to be implemented on Hybrid Annuity based PPP mode with the following major
components:

a. Interception and Diversion of Durga Drain;
b. Construction of Main Pumping Station of 60 MLD capacity (75 MLD - Civil capacity);
c. Construction of 60 MLD STP:
d. Rising Man – 120 m (FrOm MPS to STP);
e. Treated effluent line disposal – loo m

f . ESAMP, Pub:ic outreach and GAAP

g. 15 years of Operation & Maintenance including Manpower, chemicals, other
maintenance, Power, and Fuel charges

2.

3

The summary of cost is given at Annexure.I.

Administrative Approval and Expenditure Sanction for the project is granted subject to
General & Technical conditions as per Annexuroll, Specific conditions and directions
of EC as per Annexure-III and Financial conditions as per Annexure- iV.

k„,J., ya,
dj? i?_f Page 1 of 13
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4. The period of completion of the project is 24 (twenty-four) months from the effective
date (excluding the expected bidding period of 6 months). The procurement of goods
and services shall be made strictly as per the 'NGRBA programme framework’ and
various other guidelines of NMCG. The detailed schedule of the project
implementation is given in Annexure-V.

5. UPSMCG and EA (Uttar Pradesh JaI Nigam – Rural) may ensure that there are no
overlaps with the works being undertaken by the State Government and maY obtain
necessary permissions/ clearances, including possession of required land parcels for
the project before awarding the contract.

6. Any cost escalation over and above the sanctioned cost attributable to the Uttar
Pradesh Government, including due to delay in land acquisition, change in scope post-
project approval etc., will be borne by the State Government concerned.

7. The grantee institution i.e. State Mission for Clean Ganga (SMCG) Uttar Pradesh is a
registered society of the State Government constituted with the objective of effective
implementation of the Namami Gange Programme activities at the State level, and the
State is responsible in the long term for the conservation and health of the state’s
stretch of the river Ganga.

8. The sanctioned cost of the project will be borne from the 'National Ganga Plan – Non-
EAP budget head of Namami Gange Mission – II and expenditure incurred will be
booked under the component “Nirmal Ganga – Infrastructure Deveioprnertt and Asset
Creation – Pollution Abatement Management - Sewerage infrastructure - Sewage
Treatment Plants (STP) - HAM projects”. The NMCG/Government of india reserves
the right to withdraw the sanction at any stage K A is convinced that the fund has not
been properly utilized or appropriate progress is not being made.

9. In case of violation of any of the conditions of the grant or in case of closure or
dissolution of the grantee organization, the Government shall take possession of all
the assets of the organization acquired out of the Government grants and use them in
any manner deemed appropriate or to recover from the organization the value of such
assets at its discretion.

10, This AA&ES is issued based on the appraisal and sanction of the Executive
Committee vide hs 60&’ meeting held on !0" February 2025 as well as the approval of
Director General – National Mission for Clean Ganga vide eoffice Note#101 dated
06.03.2025 and concurrence of ED (Finance), NMCG vide eoffice Note#97 dated
04.03.2025.

!cut~h._J' _ .,dd

q3SeT)
mr ang. MgrgMt

wq©Nt @aww ndm8iggf8fMq:
1) The Chief Secretary, Government of Uttar Pradesh, Lucknow-226001.
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2)

3)
4)

5)

The Managing Director, Uttar Pradesh JaI Nigam – Rural, 6, Rana Pratap Mary,
Lucknow - 226001
The Divisional Commissioner, Varanasi.
The District Magistrate/ Chairman, District Ganga Committee, Varanasi, Uttar
Pradesh
The Municipal Comrnissioner. Varanasi Nagar Nigam, Sigra, Varanasi, Uttar
Pradesh, 221001.

aTq6rtigynRR:
1) PS to Hon’ble Minister – Jai Shakti, Shram Shakti Bhawan, N. Delhi-110001

pps to Secretary, DoWR, RD & GR, Shram Shakti Bhawan, New Deihi-110001
PS to DC / DDG / ED(Projects) / ED(Finance) / ED(Technical) / ED (Admin.), NMCG,
New Delhi
Dr. Arun Kumar, Professor, Department of Hydro and Renewable Energy, liT
Roorkee, Roorkee, Uttaraktland - 247667
Sanction Folder/Guard File/MiS Division, NMCG

2)
3)

4)

5) \(„-J .,- Aa(
/Z)’
Nra)#=

an afBg, IRBdd

buDe_ /{q
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AnrlextIre . 1

Sumrnary of cost for the project proposal of “l&D and treatment works for Durga Drain, Varanasi,
Uttar Pradesh”

:Amount in Rs. Lakh:

S NO, Items Quantity /
Size

Approved
Cost

Remarks

Basic Capital Cost
TaDDinq/ Diversion Works

t
36.15

U65
A.2
A.2.1

iMPS
I am plant, Mam3
lvatves & accessories
C

W5

A.2.2

A.2.3

A.2_5

A_2_4 V\a \J\UL•=

FA
IT Panel, Cable &
;ubstation

mo
A.2.6

2250.00

A.2.7

A.2.8
V

:internal Roads. Site
;evelopment etc

t ! A.2 2250

A.3 IRising Main (MPS to STP)
900 mm,
120 m 37.92

Sub Total A.3
Sewage Treatment Plant
STP
L

STP (Admin Building,
}Laboratory. Staff Quarters,
}Site Development etc.),
OCEMS. SCADA
automation etc

t

W7Z

lo MLD

A.4,2 8400.00

L400.oo
A.5 Effluent Pipe}ine

r
100 m 46.04

Sub Total
a

®gb {applicable ong
A maximum of 4% each of AA&ES

lbasic capital cost/ awarded capital
lcost (whichever is lower) is
jadmissib ie towards (a) DPP
preparation and (b) supervision
jfees. However, payments for DPR

B.1
lcost of project preparation!
{@ 4% (maximum) of basic i
Fcapital cost

430.80

F~\vI „Jc - .--J <V

ct Bt /'r
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Quantity / } Approved
Size i Cost

S No. Items

Cost of project supervision i
l@ 4% (maximum) of basici
capital cost

8.2 430.80

Sub Total 8 - Centaae
®Mmm15 yearjs
lexctudinc} power charaes

no er chargesTn
fears

1 omponents (without GS

862.60

2857.50

9750.00

C

D

E

E.1 IPower connection

ub Total E - Other Work Com
Other comBo-I

O

lonents
>!icable'

F.1 10.00

IO,CO

10.00

I Outreach
a
IAccountabitity Ran {GAPP'
EnvironmentgMtigaYon
jand Monitoring Cost

ESAMP
{Proiect ir

F.2

F.3

F.4 50.00

80.00
icost

Sub Total – F - Other Components
a9

1% of
basic

!capital cost

1
iLabor cessG. I 107.70

l07.70

2108.11

t
nG
GST on A, B & F WYo

IGST on O&M cost

jexcluding power (c)
181% i 514.35H.2

Sub Total HM
excluding Proiect Engjneer cost
]-@ct ERineer’s cost

2622.46

27049,37

iProvishn for Project Engineer's cost (3%i
{of Basic Capital cost + GST)

1.1 381.26

381.26Sub Totai G - PE Cost

4G\
/I )-

Remarks

e

to Executing Agencies (EAs)/
}Consultants are to be made as per
!aciuais based on the scrutiny of
jsupporHng documents furnished
jby them for such claims
(Reference: NMCG circular No
No. G-35/ lO/2028 -BUDGET
NMCG dated 19.02.2023

O

lbasis by NMCG

e
jby the State Govt at Ks own cost.

o &tM
lbasis by NMCG.

lew
transmission & distribution of
electricity is exempt from GST ade
IDepartment a Revenue
IN098cation NO. 22/2017 – Centraj
Tax (Rate) dated 28.06.2017 read
with circular No. 34/8/2018 dated
pn 01.03 2018.

r
!as per the contract with the
bs !ected agenc'
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Quantity IS No Items
Size

Total Cost of project
including Proiect Engjneer cost

Approved
Cost

27430.63

Rernarks

k'-..~...J- ----I„'l
/ 13 / Z,f
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Annexure . II

General and Technical conditions:

1.

period

7

cost

The State Mission for Clean Ganga Uttar Pradesh (UPSMCG), which is a registered
society, shall be responsible for the overall planning, management and effective
implementation of the project at the state level.
'Varanasi Nagar Niganl” shall be the Urban Local Body (ULB) responsible for ensuring
commitment to ownership, commitment to reforms for sustainable O&M, and
community involvement.
The Uttar Pradesh JaI Nigam – Rural i.e. UPJN (R) shall be the Executing Agency (EA)
of the project to be implemented under the guidance of the UPSMCG, in coordination
and consultation with the ULB and overall monitoring of the National Mission for Clean
Ganga (NMCG) as per provisions laid down in the NGRBA programme framework.
The project will be implemented in Hybrid Annuity Based PPP mode with Operation &
Maintenance support for a period of 15 years. The O&M works would include basic
cleaning works, service management for the proposed service area of l&D and STP
operation. After 15 years, the operation and maintenance of the plant shall be the
responsibility of the State Government.
Sustainable revenue generation from beneficiaries, re-use of treated effluent and waste
to energy, etc. shail be explored by the State Government to reduce the O&M cost and
build the necessary capacity of ULB to incur the O&M cost beyond 15 year's O&M

Necessary capacity building for the concerned ULB sha iI be initiated and a detailed
action plan for such capacity building may be provided by the State Government to
NMCG within a period of 6 months from the issuance of AA&ES.
EA/ State Government needs to ensure possession of suitable land parcels
expeditiously for grounding the works in time.
Towards impiementaYon of the project, synergy shall be ensured with other
central/State-sponsored programs like AMRUT etc., and shaH be aligned with the city
sanitation plan.
The project is to be implemented within 24 months (including 3 months trial run) from
the effective date as per the implernenta80n schedule given in Annexure-V. All the
bidding activities and award of work are to be completed within 6 months from the date
of AA&ES

10. Al infrastructure projects need to conduct project-specific IEC activities and a detailed
plan for such activities to be submitted to NMCG.

ll. “Narnarni Garlge” signage to be placed at aU the project sites approved under the
Namami Gange programme.

12. Adequate provision shall be kept in the bid document to invite bids with GST-inclusive

13. In the bid document, the latest enuent standards as per the NGT order shall be
followed.

14. UPSMCG needs to take steps to prepare bid documents in line with the Model Bid
Document (MBD) for projects funded under the National Ganga Plan .

15. The activities proposed under the project shall conform to all Environmental
Legislations and the NGRBA programme framework.

16. No untreated municipal/dornesdc wastewater should be aliowed to fall in the Ganga
River stretch of Varanasi town municipality.

2.

3.

4.

5.

6.

8.

9.

V'--+/-3 fill'a
Page 7 of 13

436



17. Standard procedure as indicated in the CPHEEO manual on Sewerage & Sewage
Treatment, NGRBA Guidelines and codes of practice of BIS will be strictly followed
during project implementation.

18. Detailed design & implementation of the project works should be based on an
extensive suIvey. Proper investigation should be carried out before execution to
achieve economy in the proposal as well as to avoid any shortfall in the design. The
choice of technology should be left open and decided during the bidding process.

19. Progress of implementation of the project shall be closely monitored by the State
Government of UP /UPSMCG, to ensure that the project is compteted within the
stipulated period. in addition, the progress (Physical & Financial, including funds
utilization ceRificates) needs to be reported to NMCG regularly and as and when
requested

20. The project should encourage the reuse of treated wastewater. A plan and
implementation schedule for water reuse needs to be provided before bidding.

21. The actual project cost shall be the awarded cost. The state government needs to seek
“NO Objection” from NMCG for the Technical & Financial bid evaluation.

22. The State is advised to consider appropriate user charges monthly for the sewerage
system to recover at least O&M cost. Suitable sewage cess/tariff / tax and sewer
connection fee may be imposed on the beneficiaries to recover the O&M cost.
However, State/ ULBs must target to recover the full project cost for sustainable O&M.

23. It is the responsibility of the UPSMCG and Executing Agency to ensure adequate
training to all personnel engaged during construction for quality of construction works
and during O&M.

24. UPSMCG and UPJN (R) shaH ensure regular monitoring of the project in accordance
with the NGRBA framework.

25. Guidelines issued by the Ministry of Finance, the Ministry of Home Affairs and other
governing organizations regarding disaster management as applicable be adhered to
during project execution .

26. UPSMCG shall ensure the appointment of an agency for third-party inspection (TPI)/
evaluation of the project.

27. AH components of the project shall be completed within specified time limits and the
resources and outputs and outcomes are to be ensured as envisaged in the approved
project Complebon Report shall be submitted to NMCG on completion of the project.

28. Any additional component relevant for the project or any component requiring
motjigcation or deletion, may be added or modified or deieted as the case may be, only
with the prior approval of the Competent Authority.

29. Staff thaI may be employed for the preparation, execution, or operation of the project
by the EA are not to be treated as employees of the UPSMCG/ NMCG. The
deployment of such staff at the time of completion or termination of the project will not
be the concern or iiability of the UPSMCG/ NMCG.

3D. Op8rna} utilization of the assets relating to the project and created under the Ganga
Action Plan or any other Central /State Plan shall also be ensured by the UPSMCG
/EA/ ULB

31. All data, records. documents and material related to the project shall be stored properly
and catajogec} by the UPSMCG/ EA for reference and reaievai including regular
uptoacling /disclosure/updaHng of such data on the website.

32. The State/ UPSMCG/ EA shall ensure that all provisions of the RTI Act 2005 are
adhered to as far as information pertaining to the project is concerned.

[v. hI -
6 {I IL'i

q&e

Page 8 of 13

437



33. The State/ UPSMCG/ ULB shaH ensure that the public is informed in Varanasi town
regarding the implementation of the project and soliciting their cooperation and views
as applicable.

34. For the provisions made under iEC activities, the UPSMCG shall make suitable
arrangements with Varanasi Nagar Nigam for executing the 'Communication and Public
Outreach’ programme under its supervision towards sensitization of people for
abatement of pollution.

35. NMCG shall not be responsible for any damage due to natural calamities or any other
reasons. State Government is advised to insure the assets at their own cost after
suitable risk assessment.

36. Ai! the specific conditions and generic conditions mentioned in the AA&ES are to be
complied with, by the UPSMCG through their Executing Agency. The UPSMCG will
ensure ful$11rnent of such conditions before finalizing the bid(s) by the EA.

37. The Monthly Physical Progress Reports (MPPRs) shall be submitted by the lo:” day of
every month regularly by the EA to the UPSMCG and by the 20th day of every month
regularly by the UPSMCG to the NMCG. The Quarterly Physical Progress Report
(QPPRS) shall be submitted to the UPSMCG and NMCG within 30 days from the end of
each quarter.

38. The signing officers will indicate her/his name and designation in full in capitai letters
and commencement of processing the case, ink-signed MPPF? must foilow by Post.

39. The UPSMCG and District Ganga Cornrnittee shall monitor the project from time to Mme
and shall also monitor the implementation peKorrnance of the EA – UPJN (R).

40. The UPSMCG shaH ensure the appointment of agency (ies) for third-party inspection
(TPI). The EA through the UPSMCG shall submit copies of the TPt Reports along with
their responses/cornmerKs to the NMCG. Releases of fund will be subject to
compliance of TPI reports.

41. Conditions/ commitments indicated in the Executive Committee (EC) memo/ minutes
and other related documents shall be strictly adhered to in the project implementation
and management. Copy of EC memo, minutes and other documents are already
circulated. The UPSMCG wiN ensure the fui8Hmerit of such conditions before finalizing
the bid(s) by the EA.

42. City-level Citizen’s Monitoring Committees (CMC) shall be constituted in Varanasi town
to serve as a transparency mechanism for the Bow of project/programme-related
information to citizens and key stakehoiders and to gather their feedback on
project/programlme processes, as descd!>e£l in the NGRBA programme framework,
social audit will be conducted by the CMC as per the provisions of the NGRBA
programme framework.

43. The NMCG may depute any person to visit the UPSMCG/ EA to monitor its work and
accounts of the UPSMCG. FuN cooperation shall be provided by the executing agency
to the persons deptRed for inspection.

44. The Ditector General, NMCG will rnonitor the overail progress of the project periodically
from time to time.

v -~*Jp /?Td
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Artrlexure . iII

Specific CQnditions and directions of EC:

The required identified land parcels for the project would be acquired/ transferred to
UPJN-R within 3 months from the date of AA&ES.

I

ii. Further, if State is not able to provide land within 4 months from the date of issue of
AA&ES, then the AA&ES for the project would be cancelled.

iii. The bids are to be invited on technology'neutral basis and the bidding would be
completed within 6 months from the date of issue of AA&ES.

iv. The letter of award (LoA) would be issued only after transfer/ acquisition of the required
identified land parcels for the project.

v. The project construction to be completed in 21 months from the issuance of effective
date followed by 3 months for a trial run.

vi. The cost towards land acquisition, power connection and any additional centage for
UP3N-R, are to be borne by the State Government.

vii. Any cost escalation due to change of land, change in location, additional scope after
the approval of the Executive Committee and due to any other factors. that are
attributable to the State Government shaii be borne by the State Government.

viii. The observations of NMCG, TPA would be complied with by the State Government/
Executing Agency prior to $nalization of the bid document/ at the time of execution and
also during O&M period.
Operation and Maintenance (O&M) beyond project scope i.e. after completion of 15-
year of stipulated period shall be the responsibility of State Government/ Urban Local
Body at their own cost.
State Government shall explore utilization of treated wastewater from the project for
irrigation, industrial purposes etc. and suitable incorporate provisions in the bid
document.
lnstailation of trash arresting rack and its regular O&M at the mouth of all drains shall

iX

X

XI

be made
xii. Provision of a 50 KLD co-treatment of septage/ Faecal sludge shall be provided in the

STP facility and that will also be reflected in the bid document/ project proposa! for
impiementaUon.

xiii. Provision for sludge digester and power generation from biogas to be included in the
bid document (scope of WOrk).

xiv. The State Government would explore generation of captive renewable power
generation through solar gas, biogas, and other green methods, as weN as explore the
possibilities of developing other revenue streams to reduce the O&M cost by making
suitable incorporadons in the bid document.

xv. State Government would ensure the compliance of treated water quality as we ii as
other environmental norms (such as compliance with prescribed noise level etc.) in
STP area shall be assessed upfront and suitably addressed during the design stage.

Page 1Q of 13
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Annexure – IV

Financial Conditions:

1. Flow of Funds:

1.

11.

This being a project on Hybrid Annuity Mode, fund flow to the concessionaire from
the Escrow Bank Account will be as per the Concession Agreement.
In accordance with the concession agreement, under the Hybrid Annuity based
PPP mode, 40% of the project capitaJ cost after adjustment for change in price
indices, will be paid on achievement of agreed milestones as per the Concession
Agreement. Balance 60% of the capital cost, adjusted by the appticabie price
indices, along with interests as per the Concession Agreement, will be paid over the
concession period of 15 years. Further, power charges and Operation &
Maintenance (O&M) charges will also be paid as per the Concession Agreement.
The concessionaire is entitled to receive quarterly payments of Annuity, power
charges and O&M during the concession period. While power charges are
reimbursable on actual basis, the O&M charges shall be adjusted for variation in
price indices as per the Concession Agreement.
Funds for the project implementation will be a:located by the NMCG in accordance
with the provisions of the Concession Agreement through an Escrow Account
opened by NMC:G for this purpose. NMCG, Project Executing Agency, the
Concessionaire and the Escrow Bank shall enter into an Escrow Agreement as per
the provisions of Concession Agreement. Payment to the concessionaire from the
Escrow account shaH be in accordance with the provisions of the Escrow
Agreement and Concession Agreement only.
NMCG wiN deposit and maintain in the Escrow Bank Account, a minimurn balance
as per the provisions of the Concession Agreement.
During the construction period, the Project Executing Agency shall issue certificate
of payment to the Escrow Bank on achievement of construction milestones by the
Concessionaire in accordance with the provisions of Concession Agreement.
During O&M period the Payment CeRificate shaH be issued by the Project
Executing Agency to the Escrow Bank on achievement of Key Performance
Indicators as per the provisions of the Concession Agreement.
Escrow BaRk will release payrnen ts to the Concessionaire upon the receipt of the
Payment Certificate issued by the Project Executing Agency.
Any interest earned in the Escrow Bank Account to be remitted back and will be
deposited in the Consolidated Fund of India.

iiI.

IV.

V.

VI.

ViI.

Vt it.

2. Audit:

1.

11.

111

The Comptroller & Auditor General of india at his discretion shall have the right of
access to the project related books of accounts of the Executing
agency/Concessionaire/Project Engineer for the purpose of Audit.
The books of accounts of the Executing agency/Concessionaire/Project Engineer,
relating to this project, shall be open to audit by the internal Auditor and External
Auditor of National Mission for Ciean Ganga.
SMCG to ensure that all financial documents related to the project are maintained by
the EA and Concessionaire for submission to NMCG/ Audit on demand.

Vb b f 11111b1qRH/ ;efF i A /1![\ (prL?
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3. Submission of Payment CerUficate:

SMCG to ensure that Payment Certificates are furnished by the Project Executing
Agency to Me NMCG in prescribed format as per Concession Agreement, and
supporting documents are retained by the EA.

4. Other Aspects:

i.

Ii.

111.

tV.

it is the responsibility of the SMCG/EA/Concessionaire/ ULB to ensure that the
assets are exciusively used for the purpose for which grant is sanctioned and to
maintain the assets and their records properly.
Any of the assets acquired/created out of the project shalt not be disposed of,
encumberec$, or utilized for any purpose other than that for which sanctioned without
prior approvai of the Government.
The SMCG concerned through EA, shaH ensure close monitoring and evaluation of
progress of the project. SMCG also to monitor implementation performance of the
EA
NMCG may depute any person to visit the EA/Concessionaire for the purpose of
monitoring Rs work and accounts. FuN cooperation shall be provided by
EA/Concessionaire to the persons deputed for inspection.

5. General Financial Rules, 2017:

All relevant provisions of General Financial Rubs, 2017, as amended from time to time, will
be applicable to SMCG/E/VConcessionaire.

{rklrk
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Irrigation & Water Resources Department
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MoA for Flood Plain Zone (FPZ) betweenNational Institute ofHydrolo:
(NIH), Roorkee and Irrigation & Water Resources Department (IWRD),

Uttar Pradesh, Lucknow

1. INTRODUCTION

Flood Plain Zoning is a very compnshensive work uses modern technology like statistical

hydrogy model, satellite imagery, LiDAR DEM9 (,iSs high end comping etc. The river reachesof

Varuna and Assi (about 200 Km) has a relatively flat flood plain and passing through the Varanasi

City and requires lot of precision and secondary verification in delineation of Flood Plain Zone

(FPZ). The FPZ will be delineated following the Ganga delineated following the Ganga

Rejuvenation Order 2016.

2. BACKGROUND

Compliance of the order passed by the Hon’bic NGT in the matter O. A. NO. 128/2021

(Saurabh Tiwari v/s Union of India and others), dated 23.11.2023, O.A. No. 483/2022,(Ashish

Kumar Mishra xls State of U.P and others), dated 04.12.2023 and P.I.L. No 221/2023 (JaYram

Kumar Sharan v/s State of U.P. and others) for the restoration, rejuvenation and Flood Pain Zone

delineation and demarcation from Prayagraj (Maillahan Jhil) to Varanasi (Adi-Keshavgbat) of

RIver Varuna and laver Assi (about 200 Km) hase to done by the Water and Resources

Depalunent of Uttar Pradesh (Tributary of River Ganga).

As per direction issued by The Engineer in Chief & Head of the Department Irrigation and

WatEr Resources Departmenb Uttar Pradesh , Lucknow Office Order No 773/CE(WItWPC-1

in\ipD_3/dated 07.11.2024 that “Nature of FPZ determination work and necessary infrastructure

hr its implementation gauge-descharge data, satellite imaging, LiDAR data and experts and

expedence of work of similar nature9 FPZ delineation (Determination of co-ordinates for different

zones) will be carried out by Flood Management Information System Center (FM ISC)>

Information System Organisation (ISO)I Lucknow'

3. PURPOSE

The mai„ p„,p.s, .f th, M.A b,tw„, N,ti,„ in,titue of Hydrology (NIH) and I"igdi'n &

Water Resources Department (iwRD)? Uttar Pradesh is the study of Flood Plain Zone (FPZ) at

both bank Varuna and Assi river by carrying out demarcation and delineation'

4. SCOPE OF THE WORK

!)h eI==:f: faT; I ===r:al:w::: IoG: : :: i n s o f V a r LI n a a 1 1 d A s s i river on one in hu nd nd year ) s

b ) ::1: i ; a : == f:: ::: zy:n e ) re g u 1 a t o Ir\/ z o n e ! ]M guI dory Zone and W Ming Zone as per

requirement.
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c) Digital Elevation Model (DEM)

In the previous study by NIH, in the river Ganga from Unao to Balia Im grid size DEM

from Survey of India (SOI) is used with available measured river cross-sections. Same

approach will be used. In addition, the FABDEM (Forest and Buildings removed

Copernicus DEM) will also be compared/used where the SOI data is not available. It is a

global elevation map that removes building and tree height biases from the Copernicus

GLO 30 Digital Elevation Model (DEM).

d) Hydraulic Modelling

Using the corrected DEM and the outputs of flood frequency anaIYsis, the hYdrodYnamic

Model Coupled 1-D & 2Dor full 2D will be setup using HEC-RAS. SteadY state anaIYsis

will be performed to model the extent of floodplain for various return period floods. The

HEC-RAS model will be setup using:

•

•

a

Upstream branch to provide constant Hood magnitude equal to the given return period

at upstream boundary and additional intermediate catchment flow as internal boundary

condition.

Downstream boundary as water level at River ganga corresponding to 100'year return

period flood.

Flood plain bathymetry for routing the flows for Varuna and Assi.

e) Hybrid Approach

The results of satellite analysis and hydraulic modelling have their own limitation. Satellite

may not cover the full flood event and model results are subjected to DEM quality.

Therefore, hybrid approach will combine both the results by taking union of the areas

obtained from both the results
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5. STUDY AREA

The studY aFea fOF the pFesent studY is the both Assi and Varuna river. Assi river is a very

sma11 kibUtMY of the Ganga Fivef about 08 km in length, mainly flowing within the city

1lmlt ofVaranasi' WheFeas. Varuna river is about 202 km long originating near Prayagraj

and joins the Ganga river at Varanasi.

6. METHODOLOGY

As per National Institute of Hydrology (NIH) proposal, the said study will be carried out

wah the similar methodology as used by NIH and Central Water Commission (CWC) in

the previous studies for river Ganga and Yamuna. According to given National Institute of

H>xirologY (NIH) proposal, a brief methodology is proposed along with flow chart

described belo\v:
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pIt'i flood delii lei! tieD

V

I FIon' iUI illS bI- iii IJ lu...telbug
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FIeld survey

J

} Ri\el C£OSS secliol=\ at

i JiReraF locahab
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StIll)c Glc it KXll. laFelt, for FPa
rIOt tliCdtikIII

(Flow chart showing steps for flood plain delineation)

Catchment Delineation

The catchment area of the Assi river and V8runa river will be delineated from the CartoSat

DEM and Survey of India Topo Sheets in GIS platform. Various catchment characteristics

}::q:
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will be estimated.

}]
Flood Frequency Analysis

Flood frequency analysis will be carried out for estimation lao year return peFioc! flood

using the observed annual maximum peak Hood data. Where historical flood dischatge data

is not available. the flood value will be estimated from rainfall of correspondlng £etuFn

period rational formula or using synthetic unit hydrograph (SUH) apptoach as applicable'

Hydraulic Modelling

Once the flood corresponding to 100 year return period is e$timatedl the hYdraulic model

(HEC RAS) will be used to simulate the flow pattern on the existing topographY

(represented through cross-section, BathymetrY i.e. Digital Elevation Model) fOF estlmatlng

flood inundation extent. The river cross-section and Digital Elevation Model is to be

provided to NIH by the Irrigation and Water Resources Departmentp Govt' of UR

Flood Plain Zone Demarcation

The hy&aulic model will provide the flood inundation extent for 1 00 Year return perlod

Hood. NIH will process the output and the line corresponding to outer extent of flood plain

will be provided as a KML file and Shape file to the Irrigation and Water Resources

Department! Govt. of UP. The coordinates (Lat, Log) at suitable interval (200 m or bend to

bend) will also be provided for further use. The Irrigation and Water Resources Department,

Govt. of UP after verification/validation of the line may take-up the work for physical

demarcation and notification as per necessity and directive of Hon ’ble NGT.

§!

i : : :y : iH : ::

F:==:pA:$:&;

A; fiSH=$iF:E:ii# :[@:i
Hen
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7. DATA REQUIREMENT:

libiliKes

Sponsoring age

S)=sorin leno

3Dor=rin, ;eric

NiH
Sponsoring agency

Data
Historical Observm
and Water level data

®Cross-sec;
!Qh resolution DEM
CartoSat DEM

embankment, etc

'revious Flood inundation extent
om satellite data

Source

Surve'

SOI, DrRS=
NRSC
Govt. UP

NRSC, RSAC-UP Sponsoring agency

8. DURATION AND TIME SCHEDULE

The study \viII be completed in Six months from the date of award of WOFk, suppIY of data,

and approval of Director. NIH Roorkee. The proposed timeline is given be Jaw:

Activity Month

imc mation and selection of river reaches

Data collection and Processing

Flood frequency analysis: and Estimation of flood for IOO

year return period

oTa;Bup using HEC RAS

Fhalbation of hydraulic model results with structures,
embankments etc. with sponsoring agency

Rbmission of interim findings for discussion, result

verification with sponsoring agency.

R;aii;mm;i]};;ation of flood plain

Submission of draft Report

Submission of final Report

6

Note: Timely availability of data is very important for maintaining the proposed activity
schedule. Scientist of NIH and officers of sponsoring agency will interact regularly for

monitor;ng progress of the study.

COST AND PAYMENT SCHEDULE:

The Total cost of the study will be Rs 25,00,000 plus GST charges (18% or as applicable)

as per the details given below:

450



J

6

(

Financial aspects
a

b

C

d

e

J

I

11

On Man-daYS and Jnte11e,tua1 Fees

Consumables / Components
. Services/utilities

-25% of b &c 1

–EA1®;omputer usages

(Project staff/Resources Po

erlpheFaIs, stationary etc

TA/DA

no tingencT;-s-

Total Expenses
SST (@ 18% or asM icable=

Total Consultancy charges jncluding GST (I + IIJ

Arnourrt

I1,18,750

30,000

25,000
13.750

12.500

10,00,000

2,00,000

1.00,000

jsum of J(a) to Rs.25.00,000
Rs.4,50,000

Rs.29,50,000

10.PAYMENr TERMS:

•

•

The payment has to be made in two instalments. First instalment of 60%3 iS tO be made

along with the award of work and the second instalment of the cost 40% is to be paid

on the submission of the final report of the study.

As per the notification of CBDT, Ministry of Finance, Govt. of India no 36/20 17 P.

No.203/24/201 6/FT A-11), the National Institute of Hydrology is exempted from tax

deduction from source, therefore, tax deduction on source will not be applicable on any

payment to National Institute of Hydrology.

Bank details for on-line money transfer/RTGS

Acoounf name

A/C No
National Institute of Hydrology (NIH.) consultancy p@ect
3 1 1 259 16862

Bank name

Branch

IFSC Code

MICR Code

State Bank of India

IIT Roorkee Branch

SBINOOO 1 069

247002094

jjL:

;
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No. SWHD/NIH/2024-25
Date: December 4, 2024

Superintending Engineer,
OfFice of Superintending Engineer
Irrigation Work Circle, Varanasi
Irrigation and Water Resources Department, Govt. of UP

Sub.: Flood plain zone delineation ofVaruna and Assi river

Ref.: Your Letter No. 6710/ f8%T;taT/Vaodtoao Letter dated 14-11-2024

Sir,

With reference to above cited letter the proposed ToR for the study “Flood plain zone delineation
ofVaruna and Assi river” is enclosed herewith

With

Regards,

Head, Surface Water Hydrology Division
National Institute of Hydrology, Roorkee
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Term of Reference

Title of StudY: Flood plain zone delineation of Varuna and Assi river

1. Introduction

The Superintending Engineer, Irrigation Work Circle, Varanasi has awarded the study “Flood

plain zone delineation of Varuna and Assi river” to National Institute of Hydrology> Roorkee.

The study will be carried out as per direction given by Hon’ble High Court of U.P. Allahabad

and Hon’ble NGT. From the initial discussion with the office of the Irrigation Work Circle,

Varanasi, it has been found that the Assi river is a very small tributary of the Ganga river about

08 km in length, mainly flowing within the city limit of Varanasi. Whereas, Varuna river is
about 202 km long originating near Prayagraj and joins the Gulga river at Var&rasi. NIH is

already carrying the flood plain delineation of the Ganga river in guidance of Hon’ble N(,T.

Similar methodologies will be used for delineation of flood plain corresponding to frequency

of once in hundred year flood.

2. Brief Methodology:

Catchment Delineation

The catchment area of the Assi river and Varuna river will be delineated from the CartoSat

DEM and Survey of India Topo Sheets in GIS platform. The Assi river pass through the city

area and Varuna River is meandering in nature. The extent of river reaches for flood plain
demarcation will be digitized and finalized jointly with the Irrigation and Water Resources

Department. Govt. of UP (Sponsoring agency).

Flood Freqnency Analysis
Flood frequency analysis will be carried out from the observed annual maximum peak flood
data. Where historical flood discharge data is not available, the flood value will be estimated
from rainfall of corresponding return period rational formula or using synthetic unit hydrograph

(SUH) approach as applicable,

Hydraulic Modelling
Once the flood corresponding to 100 year return period is estimated, the hydraulic model (HEC
RAS) will be used to simulate the flow pattern on the existing topography (represented through
cross-section, Bathymetry i.e. Digital Elevation Model) for estimating flood inundation extent,

The river cross-section and Digital Elevation Model is to be provided to NIH by the Irrigation

and Water Resources Department, Govt. of UP.
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Flood Plain Zone Demarcation

The hydraulic model will provide the flood inundation extent for 100 year return period flood

NIH will process the output and the line corresponding to outer extent of flood plain will be

provided as a KML file and Shape file to the Irrigation and Water Resources Department, Govt.

of UP. The coordinates (Lat, Log) at suitable intervals (200 m or bend to bend) will also be

provided for further use. The Irrigation and Water Resources Department, Govt. of UP after

verification/validation of the line may takeup the work for physical demarcation and

notification as per necessity and directive of Hon’ble NGT.

Time series
data

Field data

Collection and
lan of time saies

data data)

M3

ii) Google earth
iii) Satellite bnaguy &

E

Field survey

of sat
the ri'
lood,IS

Rivef cr'QSS sections at

different locations
Processing of data

SUH
Flow analysis and

modelling

Flood &equeucy analysis
a

different leftm puiocis
C &AS

IComputation of floods of
difFaar return periods ton of

inundatioI! mapsRainfall
(PMP Atlas)

High rwolution DEM

Shape file & KML layas for FPZ
notification

Figure 1 : Flow Chart for flood plain zoning studY

3. Data R uirement
DataSN

Historical Observed

Discharge and Water level
data
River Cross-section2

resolution DEMHi3

CartoSat DEM4

(bridge,Structures5

embankmentbarrage,
etc
lrevious Flood inundation6

tent from satellite data

Source
CWC, Govt. UP

ResDonsibilit
Sponsoring agency

Surv
SOI, Drone Survl
NRSC
Govt. UP

SDonsorin ;en

Sponsori iency
NIH
Sponsoring agency

NRSC, RSAC-UP Sponsoring agency
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a

Duration of Study:
The study will be completed in Six months from the date of award of work, supply of data9 and

approval of Director, NIH Roorkee- The proposed timeline is given below:

SN Activity Month

nI T3T4T5=
Catchment delineation and selection of river reaches

Data collection and Processing

Flood frequency analysis estimation of flood for 100 year return
period

Hydraulic model setup using HEC RAS

Finalization of hydraulic model results with structures,

embankments etc. with sponsoring agency

Submission of interim findings for discussion, result verification

with sponsoring agency.

FinalizaLion of delineation of flood plain

Submission of draft Report

Submission of final Report

8

Note: Timely availability of data is very important for maintaining are proposed activity
schedule. Scientist of NIH and officers of sponsoring agency will interact regularly for
monitoring progress of the study

4. Cost and Payment Schedule:
The Total cost of the study will be Rs 25,00, 000 plus GST charges (18% or as applicable)

• 60 % payment is to be made along with the award of work

• 40% payment is to be made on submission of the final report of the study.

NIH will meet the travel expenses from the above budget. Sponsoring agency will assist during

local field visits and accommodation as per requirement. NIH shall submit the final report with

maps and the outer extent of flood plain will be provided as a KML file and Shape file to the

Irrigation and Water Resources Department, Govt. of UP. The coordinates (Lat, Log) at suitable

interval (or bend to bend) will also be provided as per requirement for further use.
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EUP-T039/1/2024-EUP-NORTHERN ZONES-Part(1 ) 1/150397/2025
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GOVT. OF INDIAX==+==
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fRjqTT ©T ©Tztfml/Office of Director

YRtfkT HleNT fbIFT/Survey of India
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Uttar Pradesh G.D.(Northern Zone)
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5, Vibhuti Khand, Gomti Nagar, Lucknow'-22601 0 (UP)

idt-Mi/Tele.fax - 0522-2720634
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Item No.09 Court No. 1

BEFORE THE NATIONAL GRBEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 367/2022

Rajendra Prasad Gupta Applicant

Versus

State of U.P. & Ors.

Date of hearing:

Date of Uploading:

Respondent(s)

16.10.2024

04.11.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR n JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, WPERT MEMBER

None for the applicant.Applicant:

Respondent: Mr. Daleep Dhyani, Adv. for UPPCB.
Mr. Bhanwar PaI Singh Jadon & Ms. Gargi Chaturvedi, Advs. for the
State of U.P.
Mr. Gaurav Agarwal, Mr. Vipul Shukla & Mr. Sarthak Kalra, Advs. for R –
6

ORDER

By Hon’ble Mr. Justice Arun Kumar Tyagi, Judicial Member

1. In this Original Application registered on the basis of letter petition

sent by Mr. Rajendra Prasad Gupta, the complaint is regarding discharge

of domestic waste water and untreated industrial waste water into River

Ganga at Varanasi hurting the religious sentiments of devotees by

depriving them of holy waters of river Ganga at Varanasi.

2. Vide order dated 24.05.2022, this Tribunal constituted a Joint

Committee with direction to look into the grievances of the applicant and

take requisite action by following due process of law in accordance with

orders passed by Hon1)Ie Supreme Court and particularly orders passed

1

ANNEXURE-14
ANNEXURE-14

459



by this Tribunal in O.A No. 200/2014 titled as M.C. Mehta Vs. Union of

India and others. This Tribunal also directed that the Factual and action

taken report may cover all relevant aspects and in particular status on

sewage generation in Varanasi, names and numbers of drains carrying

sewage and trade effluents joining Ganga at Varanasi, number of existing

and upcoming STPs with their capacity and performance particularly with

reference to fecal coliform, overall gap in sewage generation and

treatment, utilization of treated sewage for secondary purposes and water

quality in river Ganga at different locations in Varanasi.

3. In compliance thereof, Mr. Kalika Singh, Regional Officer, UPPCB

has sent report of the Joint Committee through email dated 23.07.2022.

In its report the Joint Committee submitted that city of Varanasi

generates 300 MLD of sewage. The installed treatment capacity of 7

existing Sewage Treatment Plants (STPs) is 421.8 MLD and 3 STPs with

treatment capacity of 137 Ml,D are proposed. The joint committee found

that out of 45 drains enlisted in its report, 5 drains are partially tapped

mld 9 drains are untapped. Further, water quality of river Ganga,

downstream of Varanasi is not fit for bathing and this warrants

immediate action to stop discharge of sewage into river Ganga. The Joint

Committee also found that industrial effluent and domestic sewage

generated from industries situated in Ramnagar Industrial Area and

nearby households is discharged in (}huraha drain which meets river

Ganga at near multimodal terminal. IO major industries of polluting

nature are discharging their waste water in Ghuraha drain. All major

polluting industries in Industrial Area Phase- 1 have installed Effluent

Treatment Plants (ETPs). The Joint Committee noticed the encroachment

issue and observed that encroachment drive was carried out in which all

2
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temporary encroachments were removed by warning the encroa<..hers. The

Joint Committee made the following recommendations:_

''Recommendatioru

'R:Tri:/ga;rSd:::ELt:rE::t:::l75 ::dE;:£i:ltLcF£ITem genemted from

• Compliance tom the industries (in Ram Nagar buiwtrhl a.rea) to
the discharge nonns need to be strictly ensured. Industries may abo
be directed to reuse/recycle tHr treated ujasteujater in a F;bed
manner. The phasing could be in the yollouling manner: -

At least 25% of treated waste water tuithirt 6 months;
At least 50% of treated waste water within 12 month;
At least 75% of treated waste water tuithin 24 month;
100% of treated waste water within 48 nu)nttu.

>

>

>

• The domestic sewage generated from the multimodal terminal
should also be treated by installation of adequate STP and the
treated efJtuent shall be reused in tIn term.ha area for
gardening/intgation/ dust suppression.

• District Panchayati Rajya OffIcer, Chandauti may be directed to
develop faecal sludge & septage management system for ttu
treatment of the municipal sewage, generated from hnbitations rwar
Ghuraha drain, either through faecal sludge treatment plant or co-
processing at nearby STPs at Ramnagar or Rarnna – Varanasi.’

4. Vide order dated 28.08.2023 notices were ordered to be issued to

the Commissioner, Municipal Corporation, Varanasi and the District

Panchayat Raj Officer, Chandauli for filing their responses for taking

steps in pursuance to the recommendations of the Joint Committee.

Thereafter, vide order dated 04.12.2023 this Tribunal impleaded Regional

Officer, MoEF &CC, Lucknow; Director, National Mission for Clean

Ganga; Member Secretary, Uttar Pradesh Pollution Control Board;

ACS/PS, Urban Development Department, State of UP; Commissioner,

Nagar Nigam, Varanasi; District Magistrate, Varanasi; District Panchayat

Raj Officer, Chandauli as respondents no. 1 to 7 and notices were

ordered to be issued to them.

5. Reports were filed by the District Panchayat Raj Officer, Chandauli

and the Municipal Commissioner, Varanasi through separate emails

dated 13.02.2024

3
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6. In his report the District Panchayat Raj Officer has mentioned that

the vide letter dated 01.02.2024 the District Magistrate, Chandauli has

directed the Executive Engineer Division No. 1 Uttar Pradesh JaI Nigam

(Urban), Bhagwanpur, Varanasi to submit Project Report for treatment of

waste water discharged in Ghuraha drain.

7. The Commissioner, Municipal Corporation, Varanasi has submitted

in his report that within the Municipal Corporation Varanasi and its

expmlded area, 522 MLD sewage is generated and there are seven STPs

with designed capacity of 421.8 MLD. In his report the Commissioner,

Municipal Corporation Varanasi has mentioned the status of drains as

under: -

“Status of drains in Varanasi City.

Flow

(MLD)
in Yr

2017

Tapped Name of
STP with

installed

capacity

S.N I Name of
Drains

Ganga River

1 Partially
Tapped

SO MLa
STP

Ramona/
N

agwa MPS

Present flow in
drain is

about 78 MLD. From
total flow of the drain
approx. 50 MLD is
being treated at
Ramna 50 MLD STP

and rest approx. 28
MLD goes down in
River Ganga. To arrest
and treat excess

quantity of sewage of
Assi/Nagava drain,

of 55
MLD STP at
Bhagwanpur has been
approved by NMCG
Bidding process has
been completed, letter
of award has been
issued and agreement
shall be signed shorty
and work likely be
started thereafter and
will take about 02
years time for

'tion. However,

Nakkha

Drain
Partially
Tapped

Partially

Tapped

a
Drain

4
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as interim measure.
bioremediation is

being carried out by
Nagar Nigam,
Varanasi. In addition
to this, NMCG has also
approved project for
treatment of excess
quantity of flow
through Assi drain by
Advance Oxidation
Process till the work of
construction of 55
MLD STP is completed.
Work is under progress
and the plant shall
become operational by
February, 2024.

Interception and
diversion of Nakkha
drain is - proposed
under above
mentioned 55 MLD
STP at Bhagwanpur.
For interim measure
bioremediation is

being carried out by
JaI KaI Department,
Nagar Nigam,
Varanasi.

Samne Ghat
drain is tapped and
dtverted through Assi
interceptor sewer
pipe line. Overflow is
otcurring dae to
choking-of this sewer
line. - -JaI KaI
Department, Nagar
Nigam, Varanasi has
be-en informed for

S::gringJ£i£2is iii%
progress and JaI KaI
Department, Nagar
Nigam, Varanasi is
co-nducting
bioremedTation of this
drain till desittihg is
completed

4 Shivala

Drain

5.00 y 80 MLD

STP

Dinapur/K
onia MPS

5 Harishchan 2.50 r
draghat
Drain

6 Mansarove 4.50 r
r GhGt

Drain

7 a y

5
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t Drain

8

9

Dr. R.P.

Ghat Drain

y

yMeerghat
Drain

i
Drain

4.50 r

yi
at Drain

12

13

Manikarnik

aghat drain

r

y

r

a
t drain

Drain

i
Drain

y

y

y

16

17

Panchgang

aghat Drain

Bramhagha
t Drain

-1

Drain

y

y19 r

at Drain

20

21

e r

yI

Drain

22

23

Rajghat
Drain

0.20

118.0

y

TappedRajghat
Outfa ll

(Shahl

NaIa)

80 MLD

STP

Dinapur/l
40 MLD
STP

Dinapur

6
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Rambhag 1 8.2
Ghat Drain

24

25 a

Drain

26 I

Drain

a i
Drain

28 a

Ghat Drain

:

Drain

32 I

Drain

33 a

Bazar Drain

34 a

Drain

e

Drain

36 a

Drain

I
Drain

a

Drain

39 a

Talab Drain

40 e
Drain

y 10 MLD

STP

Ramnagar
y

r

r

y

4.5 N

Varuna River

y 140 MID
STP

Dinapur/C
hauka

Ghat MPS

y

r

18.00 y

r

Partially

Tapped

y

7.50 120 MID
STP

Golthaha
3.00

y

r 140 MLa

STP

Newly added in Nagar
Nigam Area. Proposal

sent for approval
under AMRUT 2.0

program

>

done by Irrigation
Department and
diverted to 140 MLD
STP at Dinapur. Over
flow of tapped drain is
discharging into River
Varuna which is

required to
completely tapped by
concern department.

For interim measure.
tapping has been
done by Irrigation
Department and
diverted to 140 MLD
at Dinapur, however
the flow will
ultimately reach at
Goithaha 120 MLD
STP , once entire

7
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41 Orderly 1 7.00
Bazar Drain

r

N

y

y

y

N

Dinapur/l
20 MLD
STP

Gotthaha

Trans-Varuna Ts

covered by sewerage
network.

42 I

a Drain

Overflow of
tapped drain is
discharging into
River Varuna which
is required to
completely tapped
by concern
department.

43 Khajuri

Colony
Drain

1.50

44

45

a

Drain No. 5

Hukulganj
Drain

2.50

t
Drain

37.00 DPR for interception,
diversion and

construction of STP of

capacity 55 MLD for

treatment of Durga
drain has been sent to

National Mission for

clean ganga (NMCG)

in April, 2022 for

approval. Approval is

awaited.

!)

8. In his report the Commissioner, Municipal Corporation Varanasi

has also mentioned the status of 7 STPs as under:-

Name of
STP

Name of Recipient
Agency/orI aquatic body of
operatIon I treated sewage
of STPs

mFoMTiia
ASP IF=L L)

TrI ms
into River Ganga.

I02
(under JICA

l
PuB:t IJ

UP

F#F;}

Discharging into
River Ganga via
River Varuno

Operational

MLD)

mrr)

ling into
River Ganga via
Nakkha drain.(8+1.8)

o 120 UP

(Urban)

8
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05 12Banaras
Locomotive

Works
(BLWJ

Banara

Locomo
tive
Works
rBLWJ

Gardening and
discharging
into River

Ganga via Assi/
Nagava drain.

a \R \Operational UP JaI

(Rural

UP JaI

Nigam
Rural

Directly discharg
into River Ganga.

Directly discharg
into River Ganga.

9. Report was filed by UPPCB through email dated 02.04.2024. In its

report UPPCB mentioned that UPPCB inspected 30 drains meeting river

Ganga at Varanasi on 18.03.2024 and took samples from 3 partially

tapped and 2 untapped drains which were found to be beyond prescribed

norms. Samples taken from 7 STPs were found to be within prescribed

norms. Samples taken from 28 MLD Interim Treatment site and Ghuraha

Drain, Ganda Drain and Railway drain discharging into river Ganga were

found to be beyond prescribed norms. UPPCB inspected IO water

polluting industrial units on 19.03.2024 and found 2 units to be closed.

UPPCB took samples from ETPs installed in 8 industrial units which were

found to be within prescribed norms. UPPCB issued directions to 7

hldustrial units for regular operation and maintenance of ETPs and

directIons to 1 industrial unit to comply ZLD status. In the report it was

mentioned that in compliance with order dated 21.05.2020 passed by

this Tribunal in O.A. No. 593 of 2017 Paryavaran Surnksha Samiti &

Aar. Vs. Union of India and others with Mahesh Chandra Saxena Vs.

South Delhi Municipal Corporation and others, UPPCB issued show

cause notices dated Ol.04.2024 for imposition of environmental

compensatron.

10. Vide order dated 04.04.2024 this Tribunal observed lapse on the

part of the officers of the UPPCB and imposed cost of Rs. IO,000/- on Mr.

Ghanshyam, CEO (Circle-6) and directed UPPCB to file fresh action taken

9
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report indicating the remedial action as also the punitive action of

imposition and recovery of EC on the defaulting person/body.

11. Cost was deposited on 04.06.2024 and fresh Action taken report

was filed by UPPCB through email dated 08.07.2024. In the Action Taken

Report UPPCB has submitted that in pursuance to the show cause

notices dated 01.04.2024 and findings of the inspection reports of

inspections on 16.05.2024 and 17.05.2024, UPPCB imposed EC vide

letters dated Ol.07.2024, 13.06.2024, and 04.07.2024 as mentioned

below : -

e of Partially/
Intapped DrainO©

iponsible

lthoritV
lvironmental

:ompensation
posed (!)

Assi/Nagwa Drain

Nakkha Drain

Varanasi Nagar
Nigam, Varanasi

6.90 Cr

Samne Ghat Drain

Sayer, Mata Mandir
Drain

Nagar Panchayat,

Sujabad

Ghatwari Mata
Mandir Drain

Ghuraha Drain Zila Panchayat
Chandaul

Ganda Drain

Railway Drain

Nagar Palika

Parishad, Pt.

Deendayal
Upadhya Nagar

Chandauli

12. Even though in its report filed on 23.07.2022 UPPCB mentioned

that city of Varanasi generates 300 MLD of sewage and the installed

treatment capacity of 7 existing Sewage Treatment Plants (STPs) is 42 1.8

MLD showing that there was no gap but in his report filed on 13.02.2023

the Commissioner Municipal Corporation, Varanasi mentioned that

within the Municipal Corporation Varanasi and its expanded area, 522

MLD sewage is generated and treatment capacity of 7 STPs is 42 1.8 Ml,D.

This Tribunal noticed the gap of more than IOO MLD untreated sewage

10
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which is being ultimately discharged in river Ganga. This Tribunal also

noticed that 'photographs at page no. 147-Assi/ Nagu)a drain, Nagu)a,

Varanasi, page no. 148-Samne Ghat drain, Varanasi, page no.149-Nakhka

drain, Varanasi, page no. 182-Satti Mata Man(hr Ohat drain (Sugar Mata

Mandir) Sujabad, Varanasi and page no. 183-Ghattuari Mata Mandtr drain,

Sujabad, Varanasi show the pathetic condition of the drains at the point

where they are discharging untreated sewage in river Ganga. Test reports

of the samples taken from Assi/ Nagauan drain Nagaula, Vamnsai (page

144), Nakhka drain, Varanasi(page no. 145), Samaneghat drain

Samneghat, Varanasi (page 146), Ganda drain near village Ledhuwapur,

Panda Deen Dayal Upadhyaya Nagar, Chan(inuIt (page 152), Railway

drain near village Rauna, Pundit Deen Dayat Upadhyay Nagar, Chandauli

(page 153), Ghuraha drain before confluence with doer Ganga Tengara

Morh, Varanasi (page 158), Patnaula drain near Patnaula Timha, before

meeting with Ghuraha drain Patnaula Chandauli(page 160), Ghattuari

Mata Mandir drain NP Sujabad, Vamnasi (1)age 179) and Satti Mata

Mandir ghat drain (Sayar Mata Mandir)(page 180) were fIled which record

coZor and odour R Blackish Unpleasant- and indicated that the sample did

not meet with the prescribed criteria and exceeded the prescribed norms as

in all the reports uery high fecal coliforms rate was fours(P.

13. This Tribunal also noticed that environmental compensation

imposed has not been recovered till now and nothing has been pointed

out to show that any action has been initiated by the UPPCB to recover

the environmental compensation.

14. This Tribunal took note of the judgment of the Honl)Ie Supreme

Court dated 22.02.2017 in W.P. No. 375/2012, reported in (2017) 5

SCC 326 in the matter of Paryavaran Suraksha & Aar. Vs. Union of

11
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India & Ors. wherein Honl)Ie Supreme Court issued directions for setting

up CETPs and STPs. The Honl)Ie Supreme Court prescribed the time

limit of three years from the date of judgment for setting up of the CETPs

and made it applicable to the STPs also by directing as under:-

-12. We are of the uiew that in the manner suggested aboue, the
maIa(ly of sewer treatment, should aZso be dealt with
simultaneously. We, therefore, hereby direct that ''sewage
treatment plants’ shall also be set up and made functional,
within the timelines and the format, expressed hereinabove.’

15. Honl>le Supreme Court observed that mere directions are

“inconsequential> unless a rigjd implementation mechanism is laid down”

and axed the responsibility upon the Member Secretary of the PCB and

Secretary of the Department of the Environment of the State Government

concerned by observing as under:-

' 13. We are of the view that mere directions are inconsecpential,
unless a rigid implementation mechanism is laid down. We>
therefore, hereby provide that the directions pertaining to
conlinuation of industrial activity only when there is in place a
functional “primary efluent treatment plants’, and the setting
up of junctional “common efluent treatment plants” uithin the
timelines> expressed above, shall be of the Member Secretaries
of the Pollution Control Boards concerned. The SecretarY of the
Department of Environment, of the State Gouernment concerned
(and the Union Territory concerned), shall be cmsu;emble in
case of default. The Secretaries to the Gouernment concerned
shall be responsible for monitoring the progress and issuing
necessary directions to the Pollution Control Board concerned,
as may – be required, for the implementation of the aboue
directi07u. They shall be also responsible for collecting and
maintaining records of data, in respect of the directions
contained in this order. The said data shall be furnished to the
Central Ground Water Authority, which shall eualuate the data
and shall furnish the same to the Bench of the jurisdictional
National Green Tribunal.”

16. The Honl3le Supreme Court had passed the above judgment on

22.02.20 17 and the timeline of three years had expired on 21.02.2020 yet

the action has not been completed in terms of the Hon1)le Supreme Court

judgment.

12
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17. Vide order dated 16.07.2024 this Tribunal impleaded Secretary,

Environment, Forest and Climate Change Department, State of Uttar

Pradesh as respondent no. 8 and ordered issuance of notice to

respondent no. 8 requiring him to file his report.

18. In the above said order this Tribunal also noticed that in terms of

the River Ganga (Rejuvenation, Protection and Management) Authorities

Order, 2016, six monthly reports are required to be sent by the District

Ganga Committee headed by the District Magistrate of the concerned

District to State Ganga Committee and NMCG and directed the District

Magistrate, Varanasi to file an affidavit disclosing therein the details of

the untapped/partially tapped drains and the details/quantity of sewage

flowing from these drains into river Ganga.

19. Reports have been filed by respondent no. 8-Secretary, Department

of Environment, State of Uttar Pradesh and by respondent no. 6-District

Magistrate, Varanasi through separate emails dated 15.10.2024.

20. In his compliance affidavit/report Secretary, Environment, Forest

and Climate Change Department, Government of Uttar Pradesh has

submitted that in compliance of order dated 16.07.2024 passed by this

Tribunal he reviewed the compliance status submitted by concerned

Departments vide minutes of meeting dated 19.09.2024. He has referred

to the updated compliance reports submitted by the concerned

Departments with respect to issues related to them and summarized the

compliance reports submitted by UP JaI Nigam (Urban/Rural), Zila

Panchayat, Chandauli, Nagar Palika Parishad Pandit Deendayal

Upadhyay Nagar, Chandauli in the table given in his report.

13
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21. It may be observed here that the UP Ja1 Nigam (Rural) submitted

compliance reports in respect of three drains Assi/Nagwa drain 78 MLD,

Nakkha drain 5 MLD and Samne Ghat drain 1.17 MLD. Assi/Nagwa

drain and Nakkha drain are both stated to be partially tapped. It is stated

that 50 MLD sewage from Assi/Nagwa drain and 2.5 MLD sewage from

Nakkha drain is being treated through 50 MLD STP at Ramna (which is

stated to have 10 % cushion to treat flow upto 55 MLD sewage) and 28

MLD sewage from Assi/Nagwa drain and 2.5 MLD sewage from Nakkha

drain is proposed to be treated through 55 MLD STP at Bhagwanpur

which is to be completed by 06.12.2025.

22. UP JaI Nigam (Rural) has also submitted therein that as an interim

measure NMCG approved projects for treatment of 28 MLD sewage

Ulrough advance oxidation process till completion of construction work of

55 MLD STP at Bhagwanpur.

23. Surprisingly, Advance Oxidation Project which is stated to have

become functIonal from May 2024 has been temporarily removed due to

flood in river as per UPPCB inspection report dated 10.10.2024.

24. In its report UP JaI Nigmn (Rural) has mentioned that Samne Ghat

drain (1.17 MLD) has been tapped by diversion of pavity sewage pipeline

in 50 MLD STP Ramana.

25. In the month of March 2024 overflow is stated to have occurred

from gravity sewage pipeline, which tapped Samne Ghat drain (1.17 MLD)

by diversion to 50 MLD STP Ramana, due to choking of the sewer-line

and Jalkal Department Nagar Nigam, Varanasi is stated to have

conducted bio-remediation till cleaning of the sewer-line. Cleaning of the

sewer-line is stated to have been completed but no document has been

placed on record regarding cleaning of the sewer-line.
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26. UP JaI Nigam (Urban) submitted compliance report in respect of

two drains Sayar Mata Mandir Drain and Ghatwari Mata Mandir Drain

which are both untapped. It is stated that 4.5 MLD sewage is proposed to

be treated through 7 MLD STP at Sujabad for which work order has been

issued on 03.09.2024 with 24 months timeline for completion.

27. Zila Panchayat Chandauli/Varanasi Development Authority

submitted compliance report in respect of Ghuraha drain (18MLD) which

is untapped. It is stated that tapping for sewerage from VDA Colony at

Industrial Area Phase- 1, Ramnagar is to be carried out by Varanasi

Development Authority. There is no mention regarding any

proposal/progress with respect to the same in the compliance report.

28. Compliance report was submitted by Nagar Palika Parishad Pandit

Deendyal Upadhyay Nagar Chandauli/ UP JaI Nigam (Rural) in respect to

Ganda drain (9.19 MLD) and Railway Drain (22.82 MLD) which are both

untapped and the same were proposed to be treated through 37 MLD STP

as per 2022 proposal but the same are now proposed to be treated

through 45 MLD STP as per revised DPR resubmitted to NMC(I on

28.08.2024 but the funds are yet to be allocated for land acquisition.

Timeline for completion thereof is given as 30 months from such

acqulsltlon.

29. It may be observed here that drains are meant for carTying storm

rain water and not sewage and exclusivity of drains for carrying storm

rain water has to be ensured. Since treated sewage water cannot be used

for drinking purposes, it is considered appropriate that treated sewage

water be utilized for industrial, agricultural and horticultural purposes

and be not discharged, as far as possible, in the River as River water is

to be used for drinking purposes by the downstream riparian population.
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Therefore, any draft proposal for setting up of STP must have three

components (i) STP itself (ii) sewerage pipeline network connecting

households for calrying domestic sewage to STP for treatment and (iii)

treated water pipeline network for carrying treated water to

industries/agricultural land/parks and open spaces for utilization of

treated water for industrial, agricultural and horticultuIa1 purposes.

30. As per report filed by the Secretary, Environment, Forest and

Climate Change Department, Government of Uttar Pradesh 4,14,809

houses are to be provided sewer connection out of which only 1,56,300

houses have been provided sewer connection so far and 2,58,509 houses

are to be provided sewer connection but no timelines for providing the

sewer connection have been given in the compliance affidavit/report.

31. It is pertinent to observe that after meeting on 19.09.2024, whereby

compliance reports were sought from the concerned departments, the

Secretary, Environment, Forest and Climate Change Department,

Government of Uttar Pradesh did not hold any further meeting after

receipt of the compliance reports from the concerned departments and did

not issue any directions.

32. In his compliance affidavit Secretary, Environment, Forest and

Climate Chulge Department, Government of Uttar Pradesh has

submitted that the Chief Secretary vide letter dated 08.09.2023

constituted the Responsibility Fixing Committee and the matter was

referred to said Committee vide letter dated 11. IO.2024. However, there

is no mention in the compliance affidavit about steps taken by the

Responsibility Fixing Committee.

33. In his report the District Magistrate, Varanasi has submitted that

District Ganga Committee chaired by him conducts monthly meetings
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and he has referred to Minutes of Meeting dated 16.03.2024, 26.05.2024,

ll.06.2024, 12.07.2024 and 30.08.2024 covering the months of March,

May, June, July and August. Evidently no meeting was held covering the

month of April. A perusal of copies of Minutes of Meeting enclosed with

the affidavit shows that the Meetings deliberated on the following Agenda

Items:-

As per Minutes of Meeting Dated 16.13.2024

1. TEn VKdt WT{ & +dEr g.

2.qWHqdt + gdtI q

3.VTZfqtqWq4a+ bern baM +

4. vi, tTfp16fka afB©wr hVdu +.

As per Minutes of Meeting Dated 26.05.2024

vrd&q NW tMqh) #dM©qawu©wi8€®©3wEqT $€du +

As per Minutes of Meeting Dated 11.06.2024

1. a+qa8TFaqdt #fbqftfRldgq© waT w qHTfWr@tTq gdtI ii.
2. GDPMS =IIla w fhm TFrlwfhfa$tqudtHu 3ittf#T$tidq ii.
3. TFrrwrq b2lt$TFrrqa&fhqft fqiaraBq©=HT3r Bbb dag ii.

As per Minutes of Meeting Dated 12.07.2024

1. qqqd,tn Roly, qanTFaqdtbfMwfRldw©emtHq$HRwl@a bgdtI
g
GDPMS =IIga w fUn „FK ufhf8 dtm=atgq qatfMT #gdtI +
qT, nfjq 6ft,T qf8q5wr, q{fadt (N.G.D+fhw£fh Git. q. €wr-606/2018 (IA

N,. 163/2021)+=rTfta &tT+qrfaqT© 26/04/2023 b aljtrTaq & gaEI ii.
4. &Iq f@ qt aw8q6tar au fhm fbI#

As per Minutes of Meeting Dated 30.08.2024

1. fhaTTrntm$tNIT{th&kWTtf©Pfta WB TTfBa6tqb gdtI +
2. faaT-FrlqfhfH#t86©gvRf+mqHWnft+€Wqafb©Tft$alqfRmTRb

MEI B

wmdfq#niautMg+TFnaRitt8quflrmI@T8qTq&f8qfhaTTFnufhfa:$
5-5w4wIT@tqTfM+t++ gaEt g
GDPMS=itfa w fqnTFHqfhfa$tqufkHaqatfMT + gaEt R

2.

3.

3.

4.

34. It is evident from the Minutes of Meeting that the core issue of

discharge of untreated sewage and industrial effluent in river Ganga and
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action plan for tapping of untapped drains and treatment of untreated

sewage and industrial efTluent were not discussed in the meetings at

all

35. Further in his affidavit the District Magistrate, Varanasi has

submitted that six monthly reports are submitted in the form of Minutes

of Meeting to the State Ganga Committee and the National Mission For

Clean Ganga and has referred to sending of copies of Minutes of Meeting

dated 16.03.2024, 26.05.2024, 11.06.2024, 12.07.2024 and 30.08.2024

covering the months of March, May, June, July and August as

submission of six monthly report. Submission of minutes of monthly

meetings as six monthly report by the District Magistrate, Varanasi not

only shows non-application of mind and lack of deliberation on the core

issues but also reflects lack of management, monitoring, planning and

implementation of remedial measures for tapping of untapped drains

mld treatment of untreated sewage and industrial effluent for ensuring

that there is no discharge of untreated sewage and industrial effluent in

river Ganga.

36. In the book entitled 'Water Pollution and disposal of Waste Water

on Land' (1983) by U.N. Mahida. I.S.E. (Retd) the problem of water

pollution, the benefits of control of pollution and the urgency of the

problem have been dealt with. Honl)le Supreme Court reproduced

extracts from the book at pages 1, 2, 4 and 5 in para 15 of its order which

reads as under:

“As long as the human population was small and communities
were scattered ouer large areas of land, the disposal of human
wastes created no problems. People could defecate in areas
surrounding villages and other hub Rations and !eaue it to
nature to dispose of the waste by assimilation in the
surrounding land and air. But as communities became more
concentrated and villages and towns grew, such a mode of
disposal by natural agencies came to be replaced by organised
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disposal, though again through the agency of natural land and
soil columns. The collection of human excreta and its disposal
in earthen trenches was resorted to by many toulns and
adopted the basket priuy system.

The introduction of a system of water-borne sewage created
new problems in the disposal of human wastes, as now along
with the earlier problem of getting rid of solid wastes, ie.,
human excreta, the problem of the disposal of the water
employed for the remoual of human wastes had aZso to be
faced. This was the origin of the problem of sewage disposal. At
just, the natural instinct was to channehze the sewage-the
soiled water-to natural streams and doers. For a time this mode
of disposal was ellen considered quite e#rcacious. Such
methods did not create cmrculties as sewage discharges were
small as compared to the stream flow. But with the increased
discharge of progressiuety large quantities of sewage, polluted
streams became a serious menace to public health

Nature of the Problem

The introduction of modern water carriage systems transferred
the sewage disposal from the streets and the surroundings of
townships to neighbouring streams and rivers. This was the
beginning of the problem of water pollution. It is ironic that man,
from the earliest times, has tended to dispose of his wastes in
the uery streams and rivers from which most of his drinking
water is dmuln. Until quite recently this was not much of a
problem, but with rapid urbanisation and industrialisation, the
problem of the pollution of natural waters is reaching alarming
proportions .

The most disturbing feature of this mode of disposal is that
those who cause water pollution are seldom the people who
suffer from it. Cities and industries discharge their untreated or
only partially treated sewage and industrial waste waters into
neighbouring streams and thereby remoue waste matter from
their own neighbourhood. But in doing so, they create intense
pollution in streams and doers and expose the downstream
riparian population to dangerously unhygienic conditions. In
addition to the with- dmwat of water for downstream towns
and cities, in many developing countries, numerous villages
and riparian agricultural population generally rely on streams
and doers for drinking water for themselves and their cattle, for
cooking, bathing, washing and numerous other uses. It is thus
riparian population that specialty needs protection from the
grouhng menace of water pollution. (pages 1 and 2)

BenefIts oJ' Control

The benefIts which result from the preuention of water pollution
include a general improuement in the standard of health of the
population, the possibility of restoring stream waters to their
original benefIcial state and rendering them fIt as sources of
water supply, and the maintenance of clean and healthy
surroundings which would then offer attmctiue recreational
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facilities. Such measures would also restore fISh and other
aquatic life.

Apart from its menace to health, polluted water considerably
reduces the water resources of a nation. Since the total amount
of a country's utilisable water remains essentially the same
and the demand for water is always increasing, schemes for
the prevention of water pollution should, wherever possible,
make the best use of treated waste waters either in industry or
agriculture. Very often such processes may also result in other
benefIts in addition to mere reuse. The application of efftuents
on agricultural land supplies not only much needed water to
grouRng crops but also manuriat ingredients; the recouery of
commercially ualuable ingredients during the treatment of
industrial waste waters often yields by-products which may to
some extent offset the cost of treatment.

If appropriate fInancial credits could be calculated in respect of
these and other incidental benefIts, it would be apparent that
measures for the preuention of pollution are not unduly costly
and are within the reach of all nations, aduanced or deueloping.
It is fortunate that people are be coming more receptiue to the
idea of sharing the fInancial burden for lessening pollution. It is
now recognised in most countries that it is the responsibility of
industries to treat their trade wastes in such a way that they
do not deteriorate the quality of the receiving waters, which
otherwise would make the utilisation of such polluted waters
uery diffICUlt or costly for doulnstream settlers.

Ur9encg of the Problem

The crucial question is not whether deueloping countries can
afford such measures for the control of water pollution but it is
whether they can afford to neglect them. The importance of the
latter is emphasised by the fact that in the absence of adequate
measures for the preuention or control of water pollution, a
nation would euentualty be confronted with far more onerous
burdens to secure wholesome and adequate supplies of water
for different purposes. If developing countries embark on
suitable pollution preuention policies during the initial stages of
their industrialisation, they can at)Did the costly mistakes
committed in the past by many deueloped countries. It is,
however, unfortunate that the importance of controlling pollution
is generally not realised until considerable damage has already
been done; (Pages 3 and 4)"

37. Some of the astonishing facts presenting ironical state of things

deserve attention. We are discharging untreated sewage and industrial

effluents in the very streams and rivers from which most of our drinking

water is drawn. With the increased discharge of progressively large

quantities of sewage, polluted streams are becoming a serious menace to
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public health. Apart from its menace to health, polluted water is

considerably reducing our water resources. Cities and industries which

are discharging their untreated or only partially treated sewage and

industrial waste waters into neighbouring streams and rivers are creating

intense pollution in streams and rivers and exposing the downstream

riparian population to dangerously unhygienic conditions. With rapid

urbanization and industrialization, the problem of the pollution of natural

waters has already reached alarming proportions. In the absence of

adequate measures for the prevention or control of water pollution, we

would eventually be confronted with far more onerous burdens to secure

wholesome and adequate supplies of water for different purposes.

38. The inescapable conclusion therefrom and solitary condition of

ensuring bright prospects of good living in clean and healthy environment

for the present and future generations is controlling of water pollution

before irreversible damage is done.

39. The Municipal Corporation, Varanasi is established under the

provisions of the Uttar Pradesh Municipal Corporation Act, 1959 (UPMC

Act). The duties and powers of the Municipal Corporation and its

authorities are set out in Chapter V of the UPMC Act. Clauses (iii), (vi),

(viii) and (ix) of section 114 of the UPMC Act, which incorporate the

obligatory duties of the Municipal Corporation, read as follows:

" 114. Obligatory duties of the Corporation-It shall be incumbent
on the corporation to make reasonable and adequate provision,
by any means or measures which it is lawfully competent to it
to use or to take, for each of the following matters, namely,-

(iii) the collection and remoual of sewage, offensiue matter and
rubbish and treatment and disposal thereof including
establishing and maintaining farm or factory;

(Vi) the construction, maintenance and cleansing of drains and
drainage works, and of public latrines, water-closets, urinals
and similar conueniences.
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(viii) the management and maintenance of all corporation
waterworks and the construction or acquisition of new works
necessary for a suffIcient supply of water for domestic
industrial and commercial purposes;

(ix) guarding from pollution water used for human consumption
and preuenting polluted water from being so used;"

40. There are almost similar provisions in Section 7 of the Uttar

Pradesh Municipalities Act, 1916 which applies to the smaller municipal

bodies requiring them to construct and maintain drains, drainage works

and sewerage works.

41. Section 14 of the Uttar Pradesh Water Supply and Sewerage Act,

1975 enlists the functions of the Uttar Pradesh JaI Nigam which include

(i) the preparation, execution, promotion and financing the schemes for

the supply of water and for sewerage and sewage disposal; (ii) to render

all necessary services in regard to water supply and sewerage to the State

Government and local bodies, on request to private institutrons or

hldividuals and (iii) to prepare State plans for water supply, sewerage and

drainage on the directions of the State Government.

42. These enactments mandatorily make the maintenance of the

cleanliness, prevention of water pollution and protection of environment

to be primary responsibility of these authorities. In view thereof, besides

the municipal bodies, Uttar Pradesh JaI Nigam will also be liable for

payment of environmental compensation in case of discharge of untreated

sewage in rlvers.

43. In view of the statutory provisions referred herein above,

averments made by the applicant and submissions made by the

respondents, we consider presence of the District Magistrate, Chandauli,

Varanasi Development Authority through Vice-Chairman, Uttar Pradesh
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JaI Nigam (Urban) through Managing Director and Uttar Pradesh JaI

Nigam (Rural) through Managing Director to be necessary for just and

proper adjudication of the questions involved in the case and the District

Magistrate, Chandauli, Varanasi Development Authority through Vice-

Chairman, Uttar Pradesh JaI Nigam (Urban) through Managing Director

uld Uttar Pradesh JaI Nigam (Rural) through Managing Director are

accordingly impleaded as respondents no. 9, 10, 11 and 12.

44. The Registry is directed to amend memo of parties to the

application and issue notice to the newly added respondents no. 9, 10, 11

and 12.

45. In Writ Petition No.3727 of 1985 M.C. Mehta Vs. Union of India

and Others in its order dated 12.01.1988 reported in (1988) 1 Supreme

Court Cases 471 Hon1)le Supreme Court lamented that although

Parliament ald the State Legislature have enacted the laws imposing

duties on the Central ald State Boards and the municipalities for

prevention and control of pollution of water, many of those provisions

have just remained on paper without any adequate action being taken

pursuant thereto. In that case Hc)nl)le Supreme Court observed that one

significant provision in the Environment (Protection) Act, 1986, which

also contains certah1 provisions relating to the control, prevention and

abatement of pollution of water, is what is contained in section 17

thereof, which provides that where an offence under that Act is

committed by mly Department of Government, the Head of that

Department shall be deemed to be guilty of the offence and shall be liable

to be punished. Honl>Ie Supreme Court also noticed the submission that

whenever the Pollution Control Board initiates any proceedings to

prosecute industrialists or other persons who pollute the water in the

river Ganga, the persons accused of the offences immediately institute
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petitions under section 482 of the Code of Criminal Procedure 1973 in

the High Court and obtain stay orders thus frustrating the attempt of the

Pollution Control Board to enforce the provisions of the Water Act and in

view of the fact that the problem of pollution of the water in the river

Ganga has become very acute observed that the High Courts should not

ordinarily grant orders of stay of criminal proceedings in such cases and

requested for disposal of cases where such stay was granted within a

short period, say about two months, from the date of the institution of

such case.

46. Even though the Environment (Protection) Act 1986 has been

amended whereby the provisions providing the penalties have been

substituted and Section 17 of the Environment (Protection) Act, 1986,

which made Head of the Department liable to be prosecuted and

punished for the violations, has been deleted but the Water (Prevention

and Control of Pollution) Act, 1974, which contains provisions penalizing

the violations including Section 48 which makes Head of the Department

liable to be prosecuted and punished for the violations has not been

amended and continues to embody similar legal provision referred to by

Honl)le Supreme Court of India.

47. We are constrained to warn the concerned Heads of the

Departments that any laxity, inaction or negligence in proper

implementation of the Statutory provisions highlighted above and failure

to take requisite remedial action for tapping of untapped drains and

treatment of untreated sewage and industrial effluent for preventing

discharge of untreated sewage and industrial effluent in river Ganga and

abatement and control of water pollution in river Ganga will be at the risk

of being prosecuted and punished for the same.
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48. It may be observed here that municipal bodies, though

autonomous, cannot function independently without control of the State

Government. The State Government exercises control over municipal

bodies through Section 2 of the Uttar Pradesh State Control Over Public

Corporations Act, 1975. It may also be observed here that recovery of

environmental compensation is to be made by the District Magistrate,

Varanasi or other Administrative Officers of the State of Uttar Pradesh

which may take long time as reflected by pendency of similar proceedings

for unusually long periods of time due to extraneous considerations and

not just administrative exigencies. Remediation of environmental damage

caused cannot be deferred for such long periods of time as with passage

of time the same may become irreversible. Further, the amount of

environmental compensation is also likely to be recovered from budgetary

grant in aid from the State of Uttar Pradesh to the Municipal Corporation

of Varanasi. In these compelling and justi Qing circumstances, State of

Uttar Pradesh is directed to ensure recovery of the amount of

environmental compensation imposed on the Municipal Corporation,

Varanasi through its Officers or deposit of the same from its budgetary

grant in aid for the Municipal Corporation, Varanasi within one month

from the date of copy of this order.

49. UPPCB is directed to prepare an Action Plan, in consultation with

Authorities/Institutions considered appropriate, for utilization, on

realization, of the amount of environmental compensation imposed for

abatement and control of water pollution in river Ganga within six

months.

50. The Secretary, Environment, Forest and Climate Chalge

Department, Government of Uttar Pradesh is directed to prepare and

submit to UPPCB within three months State Plan, with due approval
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from Chief Secretary/ Additional Chief Secretary, Environment and in

consultation with Principal Secretaries, Urban and Panchayati Raj,

Government of Uttar Pradesh, NMCG and State Ganga Committee and

implement the same in respect of Varanasi in consultation and

coordination and also with requisite superintendence and monitoring

through State Ganga Committee, the District Ganga Committee, Varanasi

and Chandauli, the District Magistrates, Varanasi and Chandauli, the

Municipal Corporation, Varanasi, District Zila Panchayat Chandauli,

Uttar Pradesh JaI Nigam (Urban) and Uttar Pradesh JaI Nigam (Rural)

and Varanasi Development Authority and other local/municipal

authorities. Municipal Corporation, Varanasi, District Zila Panchayat

Chandauli, Uttar Pradesh JaI Nigam (Urban), Uttar Pradesh JaI Nigam

(Rural) and Varanasi Development Authority are also directed to prepare

and submit to UPPCB within three months Action Plan with components

of (i) assessment of entire sewage and industrial effluent generated in

Varanasi and flow in all drains originating or flowing through Varanasi

carrying discharge to river Ganga or its Tributaries in Varanasi, (ii)

tapping of all drains and treatment of entire sewage and industrial

effluent generated in Varanasi and (iii) abatement and control of pollution

by discharge of any other pollutant in river ganga with (i) details of

project, (ii) budgetary allocation, (iii) authority/agency for execution and

(iv) interim measures to be taken for abatement and control of water

pollution.

51 . Action taken reports by way of affidavits be filed at least one week

before the date of hearing fixed.

52. List on 19.02.2025 for further proceedings/directions.
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53. A copy of this order be sent by email to Chief Secretary, Additional

Chief Secretary, Environment, Secretary, Environment, Forest and

Climate Change Department, Government of Uttar Pradesh and Member

Secretary, UPPCB, Heads of the Municipal Corporation, Varanasi, District

Zila Panchayat, Chandauli, Uttar Pradesh JaI Nigam (Urban), Uttar

Pradesh JaI Nigam (Rural), and Varanasi Development Authority for

requisite compliance.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

November C)4th. 2024
O.A. No. 367/2022
AG
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8:'7c)OS(099}/6s/20Z4-Or-D/o Environment. ForeSt and Climate Change
1 /10S 1354/aoa S

Im farji+ 08.08.2025 +t aLj+Id 03:30 Rd

+i WII- VT.dt.a.-579 /81-7-2025-1850171
tTV.

GladI vra,

+Va +gBR
3oqo qrIHal

+Rr +,

1. XVI !@ afBT/qu gnR
a;R faqTT/imTf+ Tt+ vi Bpm dWp /

qBrqarTa/fh® QiaN +aMR fBSTIIT,

5'q' qrrHal

2- q@ ST+nav gBl+Tt.

KOHjgI, +laSt 1

3- qm1 RtqRF,

3'q' aB fhTW (wr{kr/an®i)
aaX51

4-
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qRPRR/IPMI
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7-

arT arTVa.J
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HdRT,
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81-reDS(oss)/ts/aoa 4-OZ'D/o Environment. Forest and Climate Change 1/ 1051354/2025

"I. Learned counsel appearinglfor the State of U.P submits that the action plan

to prevent the discharge of untreated sewage and industrial ejftuents in River

Ganga is ready but the approval of Chief Secretary/Additional Chief Secretary,
Environment is needed. Therefore, he has prayed for further two weeks’ time to

file the same. A letter to this effect has also beeb circulated.

2. Learned counsel for respoAdent no.12 has also circulated a letter seeking

adjournment on the ground of'personal difficulty.

3. Hencb, the prayer for adjournment is allowed.

4. List on 29.08.2025. "

2- JIadId %?mr g f+ xr. o©v 6fta 3rlq+lui, a§ fhdt # DdI+laId

3ft.v. f@1-367/2022 mia vaR dara 3.q. Tm q STV + trTfla 3rTev

fbi% 16.10.2024 & @ra 3+qT fRTaR I
If

50. The SecretarY, Environm'§nt, Forest, and Climate Change Department,
Government of Uttar Pradesh is directed to prepare and submit to UPPCB within

three months State Plan, with due approval from Chief Secretary/Additional

Chief Secretary, -Environment '.and in consultation with Principal Secretaries,

Urban and Panchayati Raj, Government of Uttar Pradesh, NMCG and State

Ganga Committee and implement the same in respect of Varanasi in
consultation and coordination and also with requisite superintendence and

monitoring through State GoRge Committee, the District Ganga Committee,
Varanasi and Chandauli, the District Magistrates, Voranasi and Chandauli, the

Municipal Corporation, Varanasi; District Zilo Panchoyot Chandauli, Uttar
Pradesh Jai Nigam (Urban) and Uttar Pradesh JaI Nigam (Rural) and Varanasi

Development Authority and other local/municipal authorities. Municipal

Corporation, Varanasi, District Zilo Panchayat Chondauli, Uttar Pradesh Jai

Nigom (Urban), Uttar Pradesh JaI Nidam {Rural) and Varanasi Development

Authority are also directed tb prepare and submit to UPPCB within three

months Action Plan with combonents af (i) assessment of entire sewage and
industrial effluent generated in Varonasi and flow in all drains originating or

flowing through Vamnasi carding discharge to river Ganga or its Tributaries in

Varanasi, (ii) tapping of all drains and treatment of entire sewage and industrial

effluent generated in Varanasi and (iii) abatement and control of pollution by

discharge of any other pollutant in river ganga with (i) details of project, (ii)
budgetary allocation, (iii) at;tharity/agency for execution a.nd (iv) interim

measures to be taken for abatement and control of water pollution.

51. Action taken reports by wdy of affidavits be filed at least one week before

the date of hearing fixed.

52. List on 19.02.2025 for further proceedi Ags/directions."
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81-roos(099>/65/aoa+-oz-D/o Environment. Forest and Climate Change 1/1051354/aaas

;IT' Dftlnwr gTr SKtqaTqlin qTfta nTeel +i sqqrm8 li amin

aHT=lra / qdMfhla aT?tt+anqa+Tf7n dOA nraTR?1 Oli
3nja_fB?a flea nqar +iq@HUT is mmm#falafB8w+ + gant
vd WI@II arTfqa 6r8 g& afM, W#4WT, az vi amr! qftattir farWT

%t +c mrm hra MId Et na ttc mlB #t !@ rna / wr HPV

afBq, WhaT, qa vi 7Bzr3 gRaz+a fBHr4 + xv+fta nrT+ it 3'q'
qqwr fR+vw qt+ +Idf+afb+ aTAgE Hnd fhn Tru iI

#r'Df€1%wr ana SHtqaTqanqTfta 3MriTsqqma it ?ie mla

ATr( RTt ard i< aHqa-aRMONMa & BaHIa nRr'i gIT nEtRa

ww qI 3qaEq 6rNft wit qva3tt + xmn qt aa%-aTrwTdt/gMt +

fhm aTFft+rrtzv hm fqm waR, dt +K;ailWaaT?ft+rtqV +

yqKK fH 48 HTf+ R@d Ba ITt i, fail+ + 32 ag by t. 09 aTR

=ITf$:1A t-5 qd 07 aTA 3171b 11 tWH tnt + rw +6qr 6, 7, 29, 30.

45, 46, 47 Ta 48 (V 08 iTT+) qT 3+f+H qT%ra bB/31Mg aTTa gt &g

%lsa+ HtM 6rqIRftlnluT fHiXTRa;rdt nRt =h=aT ameIIa few+

HTTT BiHar %ITdI wtF i, gaR FR +iBIT 32, 35, 36, 38, 39, 41, 42 in

44 (fN 08 HTa) ql %a qTf$qa b;g/3Tabg aTa A bg +T 3# #ea
6rQ!=filqTlq %+:7TdWVfxit q;rf=ft=raraFqfita fBHT7lqaHTn16ral

d+ +,TRl IT,R i1 gIT gBR gTrfqa bg/3Tat=Z 16 ami a.Tltr M;TTa +

fat,IInd + Ii dieiiI 3rqaTT # 3nnftn gRItBar Un=iT & :nwar + 8+

duF'\ld fB8rT,+ gla wr st umar Nt nT=it 'rdt tI

3: ya, $7 +aT # # qF W+ vr fBIRT EXT t f+ TnT qqa’Ta qHPT

A wIld aITo 3TftIR)aT # 3{Tar fbTt6 23.05.2025 + XqWHa & FtC THU
,,qT,T +,ITI Rd ,TT+ &T HaT aRT, 3ego riaa gR 3WHa + RatV
08.08.2025 dt 3'1+1N 03:30 M, dIn ilm Bva 3& WiT%el + vv lenT

8687 d?+XTqa HR wall &a% is fR% fa;HaRt :-

VC Details:.

Webex URL Link : https://uppcb.webex.com/meet/gyanesh.gs

Meeting Number: 25146158649

4_ 31.T, RaOUl nF3Ta tan + N+ + MMa R'33+ qT RiBa
Xqld,1 ;{ddTa aM qZaT,rv ii gfQ+ll0 JjUl sffM Vq + atrT Vunv +

Page 3 of 4
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81'7005(099}/65/2024'oz'D/o Environment, Forest and Climate Change
(

I/ IOS 1354 / 202 S

F

i mB +ixttl+rfbWTdtfhi %k#f#r+;mrtv8taaRaMrw +t+ %r

+'d +tI

wcw alBa, 3'q' qqWT fhiwr gIt, xaa3 Kara qq@ra &an iT
mdbII+ +'Ht'a' &nI +t qw© %t &avi + la + sqww qiwa 6v sa
Mu Avi &a{tMtdtarvl

J/ ddddql-Ttftqm}

Digitally signed by WaY'
CHIRAUNj} LAL
Date, 07-08-20g5f+qt:# -T- )

18:13:06 aTa +faa i

+i UII Td fadi q1 dad

n8B-famfafat? dT +FlaT# vi 3ird qa% qT+aT8 jq $fqa:-
1- fRia afb, q@ afb, 3.q. 9naal

2- fM afM, vga afb / +IIaR q=#aUT, aa ua aBarq vftattK ta8rrq,

3.q' 9rraHI

3- qd?r qq nzfaq, dt% HW 3'q' afB3T?m ++ $a 3riIal +i mr $f+a
% 3qaa6%#5rfRWNT %t+eTd31f€jqVO7m q+ Mr qlfada %a +r

+'d #I
4- ITT{ %TSNI

Digitally signed@R +
SHAILENDRA KUMAR

Date: 07-08(Mg VH,1 )

18:32:58 3qafadl
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I

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 28/2024
In

Original Application No. 128/2021

IN THE MATTER OF:
Saurabh Tiwari . . . .Applicant

Versus

Union of India & Ors. . . ..Respondent(s)

COMPLIANCE STATUS REPORT ON BEHALF OF THE U.P. POLLUTION
CONTROL BOARD IN COMPLIANCE OF THE ORDER(s) DATED 09.08.2024
I PASSED BY THE HON’BLE TRIBUNAL

S.
No.

I

Direction for
monitoring Compliance Status

Monitoring of
water quality of

River Varuna (Up
stream) by UPPCB

UPPCB has conducted regular water quality
monitoring of IUver Varuna (UP stream) at
Rameshwar Ghat, Varanasi. (Report is attached) .

Earlier sunplig has conducted on dt. 02.06.2025.
As per analysis report pH-7.97, DO-7.3 mg/LI
BOD-3.1 mg/L, COD- 11.8 mg/L, TC-1700 mg/L &
F(..-_1200 mg/L parameters had been analysied.
UPPCB has conducted regular water qualitY
monitoring of River Varuna (Down stream) at
Adikeshaw Ghat,

2 Monitoring of
water quality of

River Varuna

(Down stream) by
UPPCB

Varanasi before meeting river
Ganga. Earlier samplig has conducted on dt.
02.06.2025. As per analysis report pH-7.23) DO-
1.9 mg/L) BOD-21.0 mg/L, COD-61.8 mg/L, TC-
3 lx.103 mg/L & FC-28XIO5 mg/L parameters had
been analysied.
UppCB has conducted regular water qualitY
monitoring of River Assi/NagWa drain before
meeting river Gmrga. Earlier samplig has
conducted on dt. 15.07.2025. As per anaIYsls

,,p,,t pH 7.24, DO- 1.8, BOD-48, COD-212 mg/L,
Tc-28xro' mg/L & Fc-r7xro; mg/L parameters
had been analysied.

3 Monitoring of
water quality of

River Assi/Nagwa
drain before

meeting River
Ganga by UPPCB

e +.,.)
1

ANNEXURE-16
ANNEXURE-16

490



Varuna U/S near Rameshwar ghat 2024
Parameter

DATE

8.25 11008.2 3 2000

8.21 7.8 3.2

7.7
20-04-2:@1

02-05-2024

M8lEI12.23.3 940

14007.5 7903.1

l=47-J02-08-2024 7.1 3.2F®
7007.27.94

1400 6303.27

700130010.47.802- 11-2024 8.15 2.8

1 790[T–-]7.68.19

Varuna U/S near Rarneshwar ghat 2025
Parameter

FCPH BaDDATE

7.8 2.90

1600 92002-03-2025 8.07 7.4 3

94017007.27.98

11.802-06-2025

Jka
jrt

q. )
CP
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•

rpa
7.56

7.51
i 7.54 : 3.7 1

@
7.41

E 7.31 1 2.8 1

•M
7 i

7.37

7.43
7.37
7.22

DATE

02-oi®2 M
2

02-03-2024

19-®%@Z43

nmMI
02-06-2024

O

02-08-2024

bi-=FTo:aJ
2

02-11-2024

02-12-2024

RDTT
O

0242-2025
0243-2025
02-04-2025

02-05-2025

02-oMm2

PH

IEn-l
1 7.21 1 2.5 1

7.14

7.02
7.18
7.23

D/S near Basanta college
[PM

nB COD
1 6.6 1 25.4 1 22000 1 13000

1 3.8 : 7.2 1 26.6 1 24000 1 130@ i

7

7 T
7.5 1 29 1 27000 1 17000

maR

Varuna

DO

4.2

3.8

3.7

M
3.3
2.8

T

[ ; IT

M8.8
9.4

4

4.5
4.3
4.2

4
2.7

38.8

MR
37.8
42

51.6

9.4

12.4

16.6

Varuna D/s near basaltta college 2025
Par6Mr t®r

I BOD I COD 1 TC 1 FC

12.6T 42
I
l

1 15.6 1 58.8 1 35000 1 17000

1 1.9 1 22.4 1 68.8 1

1 1.9 1 21 1 61.8 1 31000 121

DO
3

2.5

2.3
2.1
1.9

1.9

2024

TC

22000

24000
24000
27000

27000
1 32000 1 17000 i

M
24000
24000

27000
38000

40000

fHI

TC

32000

32000
34000

35000

38000
31000

F ]t
T ]

It

FC

13000
M
13000

M
17000

17000

17000

13000
13000

17000
25000

26000

IMFVm
FC

[ 2106-'i
22000
22000

17000

26000
21000

;$ #,,„
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Assi/Nagavan Drain,Varanasi 2024

S e n 0 1 S a rIf1 P I e D ate 1 (i ::1: : )

1

lIHllll
3

4
5

6

7

8

9

M

1 :: 1

1 :: 1

14

17

18

19

20
21

24

25

26

27

28

31

32

33

34

0241-2024

0941-2024

l&01-2024

2341-2024

3041-2024

Q&02-2024

13-02-2024

2042-2024
2742-2024

05-03-2024

1243-2024

1903-2024

2&03-2024

0244-2024
0904-2024

l&04-2024
2344-2024

3004-2024

0745-2024

2845-2024

04-OG2024

114 G2024

1846.2024

0907-2024

16-07-2024

2307-2024

3047-2024

Q&08-2024

1348-2024

2008-2024

2748-2024

0349-203
1049-2024
17-09-2024

2449-2024

01-lb2024
08-10-2024

15- tO-2024

22-10-2024

29-10-2024

as-11-2024
12-11-2024

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30
30

Dissolved

pH Oxygen
(mg/L)

7.31

7.36

7.32

7.35

7.33

7.29

7.27

7.24

7.28

7.26

7.28

7.25

7.28

7.29

7.26

7.27

7.24

7.21

7.24
7.27

7.24

7.28

7.26

7.22

7.24

7.26

7.24

7.21

7.2

7.18

7.22

7.26

7.28

7.27

7.29

7.31
7.29

7.25

7.21

7.27
7.24

7.21

7.2

7.24

7.28

7.29
1.5
1-6

BOD

(mg/L)

2.3 36

2.5

2.3

34

36
2.4 34

2.1 36

38

1.9 40

1.7 44

1.8 38

1.6 40

1.7 36

1.5 40
1.6 38

1.7 34

1.3 38

1.2 40

641.4

1.5 62

1.3 66

62

68

1.5

1.3

1.2

1.5

70

68

1.6 64

1.5 66

1.7 62

661.5

1.4 68

1.6 60
1.8 52

48

54

62

1.7

1.4

1.6 58
1.4 DU

1.3 64
1.1 58

1.5

1.3

1.1

1

56
52

58

54
1.4 48

48

Total
Coliform

(MPN/100

ml)
1700000

1400000

1200000

940000

2200000

1400000

1500000

1700000

1500000

1700000

2000000

2200000

1700000

630000

700000

630000

840000

940000

1700000

1500000

1700000

1400000

1500000

1700000

1500000

1400000

1600000

1500000

1700000

2100000

2000000

1700000

1400000

1600000

2100000

1700000

2100000

2500006

2200000

2000000

1400000
1700000

1500000

1400000

1200000

1500000

Faecal

Coliform

(MPN/ZOO

mL}

1100000

1100000

940000

700000

940000

1100000

940000

1300000

94GOOO

1100000

1400000

1100000

1100000

330000

460000

460000

330000

490000

1100000

940000

1200000

790000

700000

1100000

940000

790000

920000

940000

1100000

It00000

m2
1100000

790000

920000

ml
MI
alooooo
1300000

1200000

1100000

790000

1100000

M9©o
790000

700000

940000

TSS (mg/L)

102

104

110

116

122

126

130

136

118

122

118

122

116

120

122

118

120

124

162

158

160

154

160

164

160

146

152

148

158

162

150

132

130

134

138

132

134

138

132

126
122

126

120

112

106

112

COD

(mg/L)

166

172

186

194

202

208

214

228

206

218

202

214

202

212

218

214

222

228

286

282

290

272

284

290

286

272

284

274

284

290

272

254

244

232

248

238

242

248

240

220

2 tO

204

212

9%
+,P')

493



[7.26 ]47 19-11-2024 30 1.5 52 1100000 120 226

1 230 12&11-2024 30 7.25 1.4

30 7.23 1400000 134

[:b–---i-TrI 58 2200000 1200000 230130

r3To a6 2000000 1100000 B126

I ;; I nB 2300000

53 31-12-2024n
j%@t fJ + (P

RP.)C
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b

+

S.no

1

2

3

4

5
6

7

8

9

10

11

12
13

14
15

16

17
18

19

20

21
22
23

24

25
26
27

28

Sample Date

0741-2025

1441-2025

21-01-2025

2841-2025
0442-20@
1142-2025

1842-2025

2542-2025

Ba
IN$2025
1843-2025

2543-2025

0104-2025

08-04.2025

1504-2025

2244-2025

2944-2025

Q&05-2025

1345-2025

2&05-2025

2745-2025
03-06-2025

l&O&2025

17.0&2025

24-06-2025

0147-2025

0807-2025
15-07-2025

Color

{Halen)

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

30

Assi/Nagavan Drain,Varanasi 2025
Dissolve

pH
Oxygen
(mg/L)

1.27.2

7.19

7.23

7.26

7.23

7.21

7.19

7.21

7.19

7.22

7.26

7.22

7.26

7.2

7.18

7.26

7.22

7.17

7.22

7.2

7.19

7.18

7.21

7.24

7.27

7.24

7.3

7.24

BaD

(mdl)

58

1. 1 60

2.4 56
1.6

1.4

58

46
1.2 54

1.1 58

521.2

1.1 54

521.2

1.4 56

58

52

1.3 56

58

48

52

561.3

all

52

54

52
1.2 54

1.8 I ()
1.5 48

6 5

1.8

Total
Col Korn

{MPN/100
mL}

2300000

2500000

2300000

2200000

1600000

2300000

2400000

2000000

2200000

2100000

2400000

2600000

2400000

2500000

2700000

2400000

2700000

3100000

2700000

2800000

2600000

2800000

2500000

2700000

2300000

2600000

3100000

2800000

Faecal

Coliform

{MPN/100
mL}

1300000

1700000

1300000

1200000

920000

1300000

1400000

1100000

1200000

1100000

1400000

1700000

1400000

1300000

a700000

1400000

1700000

2100000

1700000

1700000

1300000

1700000

1300000

1700000

1300000

1700000

2100000

1700000

TSS {mg/U

136

140

128

138

120

124

128

124

130

126

129

132

224

126

130

124

128

124

120

124

112

126

122

118

120

124

116

108

COD

(mg/L)

238

248

234

238

210

224

234

228

238

228

235

242

230

248

236

220

230

242

224

236

216

234

224

218

216

234

220

212

Jt.
\ J.,
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